P.A C. No. 49—11

PUBLIC ACCOUNTS COMMITTEE
1959-60

TWENTY-SECOND REPORT

(SECOND LOK SABHA)

[Appropriation Accounts (Posts & Telegraphs), 1956-57 and .
1957-58 and Audit Reports thereon] ’

VOL. II—APPENDICES

SIHIW

LOK SABHA SECRETARIAT
NEW DELHI
February, 1960
“Magha, 1881 (Saka)

Price : o0-85 nP.




i, J.u

CONTENTS

Composition of the Public Accounts Committee.

APPENDICES®

III. Office Memorandum No. F. 8(s7)-B/s9 dated the 18th Decembes,
1959 from the Ministry of Finance (Deptt. of Economic Afiairs)
regarding non-payment of cost of stores purchased throu of;h the
Supply Department due to paucxty of funds-—Pm '28 of Audit
Report, 1959

TV. Note regarding delay in dxxpoul of surplun stores— Pan 16 of Andit
Report, 1958 .

V. Note regarding loss due to supply of dcfecuve cables— Para 21 of
Audit Report, 1959 . . . . .
'VI. Note pursuant to action taken on Para 27 of the Eleventh Report of
P.A.C. {Second Lok Sabha) regarding tightening the procedure

for handling cash and stamps in Head and Branch Post Offices

VII. Note with reference to the recommendation contained in sub-paras
to paras 17 & 18 of First Report (Second Lok Sabha) regatdmg
the revision in the Savings Bank procedure in Post Offices

VIII. Note regarding Loss of cash in a Post Office—Para 17 of Audit Report,
1959 - ? . . . g - . - .

IX.” Note regarding absence of agreement for conveyance of mails owing
to drlay in finalisation of form of oomract——Pan 19 of Audnt
Report, 1958 . . . .

X. Note regarding Postal Life Insurance Orgamsnuon—pars 35 of
Audit Report, 1959 - -

XI. Note pursuant to action taken on Para 5 of the 22nd Report (15t Lok
Sabha) regarding disciplinary action against delinquent officials.

XII. Note pursuant to action taken on para 6 of the First chon (Second
Lok Sabha) regarding defective working of a Postal Stock Depot.

XIII. Note pursuant to action taken on para 14 of the First Report
{Second Lok Sabha) regarding failure of a tailoring contrsctor to
account for materials supplied by a Postal Stock Depot for dehvcry
of finished garments . . . .

XIV. Note pursuant to action taken on para 28 of the First Report (Second
Lok Sabha) regarding loss due to delay in wking action n.minat
the Extra Deparunental Branch Postmaster .

XV. Memorandum No. 15-WF(12)/58 dated the 11th July, 1959 pursuant
to action taken on para 23 of the Eleventh Report (Second Lok
g:gha) regarding lou duc to lbandonmem of sxa)balpux Foundry

XVI. Officc Memorandum No. 2-TF(11)/s8 dated the 14th May, 1
pursuant to action taken on para 27 of the aand Report (First
Sabha) regarding supply of equipmcm by the lndun Tdtphone
Industries Ltd. ro the P, & T. Department .

nrb

Paos

10

I3

ax

a3

*Appendices 1 and II are appended to Volume 1.

1780 (Aii)LS—1.



XVILY Note with reference to pars 82 of the 2and Report (First Lok Sabha)
regarding provision of separate press for the P. & T, Department

X VIII. Note pursuant to action taken on pare 8 of the First Report (Second
Lok Sabha) regarding infructuous expcndxture on rent of bmldmg
occupied by Refugees .

XIX. Note pursuant to action taken on para 15 of the First Report (Second
Lok Sabha) regarding alleged fnudss in the Establishment Pay
Bills of a head Post Office . . . . . .

XX. Note with reference to para 18 of the First Report (Second Lok
Sabha) regarding alleged frauds in the Savings Bank Branch .

XXI. Note with reference to para 18 of the First Report (Second Lok
Sabha) regarding atleged frauds in the Savings Banks Branch

XXII. Note pursuant to action taken on pars 22 of the First Repon (Sccond
Lok Sabha) regarding losses of stores

XXIII. Note pursuant to action taken on para 26 of the First Report (Second
Lok Sabha) regarding execution of Tclcphonc I_xpmsnon Pxo;cct
at Bombay .

XXIV. Letter No. 43/1 /59—-Dnc. dlved the 24 Fcbruary 195
pursuant to action taken on para 3 (Introd) of the Elevent
Report {(Second Lok Sabha) regarding delay in disciplinary pro-
ceedings against the dchnqucm officials in cases of Josses  and
frauds etc.

XXV. Letter No. 16-38/58,8 datcd thc 17 chruary 1959
pursuant to acti>on taken on para § of the Eleventh Report
(Second Lok Sabha)regarding maintcpance of libility Registers

XXVI. Note with referenceto para 67 of the Eeventh Report Secord Lok
Sabha) regarding Postal Life Insurance Orgenisation.

XXVII. Note pursuant to action taken on para 33 of the Eleventh Repont
(Second Lok Sabha) regarding enrmes  for censure,
warning etc. in the Confidential Reports of the Officers concerned

XXVIII. Note pursuant to action taken on paras 37-38 of the Eleventh Report
(Second Lok Sabha) regarding pﬂymcm of Labour Wagcs in
Engineering Divisions . . .

XXIX. Memorandum No. 15-WF(43)/58 dated 19th June, 1959 from the
Mini of Transport & Communications (Departments of
Communications & Civil Aviation) pursuant to action taken on
paras 41 & 42 of the Eleventh Report (Second Lok Sabha)re lgnrd—
ing introduction of cffective Cost Aocounung systcm in the
& Telegraphs Workshops

XXX. Memorandum No. 15-WF(41)/58 dated 9th July, 1959, from the
Ministry of Transport & Communications (Depus. of Communi-
cations & Civil Aviation) pursuant to action taken on para 43 of the
Eleventh Report (Second Lok Sabha) regarding ovcrhud
expenditure in the Posts & Telegraphs Workshops .

XXXI. O.M.No. 2-TF(2)/59-1 dated the 15th July, 1959 from the Ministry
of Transport & Communications (Deptis. of Communications &
Civil Avistion) pursuant to action taken on pars 47 of the Eleventh
port (Second Lok Sabha) r_tlpudmg large amounts of oumnnd~
mgbook debts due to IndianTelephone Industries Ltd,

XXXII. Note regarding payments due to Indian Telephone lndustrieu Led.
from the Posts & Telegraphs Deptt. . .
XXXIII. NotLenzunumt 1o sction taken on pars 19 of the Pirst Repon (Second
Sabha) regarding alleged substitution of contents of insured

. » . . - . - . .

Pacy

33

33

36

37

38

39

4t

43

47

49

50



COMPOSITION OF THE PUBLIC ACCOUNTS COMMITTEBE
1959-60

CHAIRMAN
Shri Upendranath Barman*

MEMBERS
2. Shri T. Manaen
3. Shri Mancklal Maganla! Gandhi
4. Pandit Jwala Prasad Jyotishi
§. Shri Shamrao Vishnu Parulekar
6. Shri Radha Raman
7. Shri Rameshwar Sahu
8. Shri T. R. Neswi
9. Shri Ragubar Dayval Misra
10. Shri T. Sanganna
11. Shri Vinayak Rao K. Koratkar
12. Shri Jaipal Singh
13. Shri Aurobindo Ghosal
14. Shri Yadav Narayan Jadhav
15. Shri Shraddhakar Supakar
16. Shri Amolakh Chand
17. Rajkumari Amrit Kaur
18. Shri Rohit Manushankar Dave
19. Shri T. R. Dcogirikar
20. Shri Surendra Mohan Ghose
21. Shri Jaswant Singh
22. Shri S. Venkataraman.

SECRETARIAT

Shri S. L.. Shakdher—Joint Secretary.
Shri V. Subramanian—Depury Secrezary.
Shri M. C. Chawla—Under Secretary.
Shri Y. P. Passi—Under Secretary.

*Shri Upendranath Barman was clected to serve as 8 Member of the Futlic Acccirs
Committee on the 10th September, 1959 [t1e Dr. P. Sutbarayean, whccesscdictes Mantar
of the Committee on his sppointment #5 2 Minister] anc wasaprointed esthe Chainmrar of the
Committee on the 12th September, 1959.

iii



APPENDIX I
(Reference Para 17 of the Report)

Office Memorandum No. F. 8(57)-B|s9 dated the 18th December, 195 from
the Ministry of Finance (Depit. of Eccrcmic Affairs) regarding non-gayment
of cost of stores purchased through the Supply Department due to paucity of
funds— Para 28 of Audit Report, 1959. .

The P.A.C. at its meeting on the 13th July, 1959, while ¢xamining para 28
of the Audit Report, 1959 on the P. & T. Accounts for 1957-58, enquired
why payments in respect of the claim of Rs. 126 lakhs for the supply of P. & T.
stores by the Ministry of Works, Housing & Supply were withheld. In reply,
it was stated that as sufficient funds were not available within the sanctioned
grant , payments were withheld by P, & T. Department in accordance with
the advice of the Budget Division namely that the amount in excess of the
ranctioned grant could not be paid. The Committee wanted a note giving
the full facts of the case, in particular, on whose advice payment was refused.

2. To appreciate the background of the question, it seems desirable 10
outline briefly the procedure adopted in payment of these bills. Payment
for stores, eic. purchased by the D.G. S. & D., on behalf of other
or Goverrments are made to the supplying firms by the Pay and Accounts
Officer of the Ministry of Works, Housing and Supply and are initially debited
10 a suspense head. Prior to the separation of accounts from audit in the
Supply Department, debits in respect of payments so made, were passed on
10 the Audit Officer of the Department concerned through the Exchange
Accounts for acceptance and inclusion in the Department’s accounts. Conse-
quent on the scparation of accounts frem Audit in the Supply Department the
procedure of raising debits and credits in respect of inter-departmental trans-
actions beiween that Depaniment and the P. & T. has been replaced by the
systcm of cheque payments. Under this system, the Pay and Accounts Officer
of Works, Housing and Supply prefers a weekly claim on the DAG.P. & T.
S. & W., Calcutia in respect of payments made to the various firms for stores,
etc. supplied to the P. & T. Department. The DAG.P. & T. S. & W,,
Calcutta, obtains frcm the P. & T. Disbursing Officer cheques drawn in favour
of the P.A.O. 10 meet such weekly claims.

3. As regards the question a s to on whose advice payment of bills was
refused, it is nccessary to explain that a situation similar to that in 1957-58
had arisen in 1956-57 also when the P. & T. Deparument found in March,
1957, that their sanctioned grant for stores was likely 1o be exceeded by about
Rs. 46 lakhs. The advice of the Finance Ministry was, therefore, sought by
the P. & T. Department as to whether in view of the observations made by
the P.A.C. in the concluding portion of para 13 of their 21st Report, the
general principles laid down in para 10§ of the General Financial Rules,
Volume I, regarding settlement of inevitable payments, even when they led
1o excesses over the sanctioned grant or appropriation, could be considered as
having been abrogated. In reply, the following note was recorded by the
Budget Division :

“Under Articles 114(3) and 266(3) of the Constitution, no moneys can
be withdrawn from the Consolidated Fund of India except under



appropriation made by law. The provisions of paras 105 and 106
of the General Financial Rules, Vol. I are, therefore, to some
extent repugnant to the provisions of the Constitution and we had
already asked the Establishment Division to get them amcnded.
In our view, therefore, it would not be in order to allow payments
in excess of the grants and we would suggest that the debits and
adjustments against the final heads may be withheld and postponed
to the following year. I might add that in the case of separated
Pay and Accounts Officers, payments cannot be made unless these
are covered by adequate provision. To that extent, therefore, paras
105 and 106 of G.F.R. are already not being acted upon™.

4. On the basis of the above advice, telegraphic instructions were issued
by the P.& T. Department to the Controlling Officers (viz. the Chief Controller
of Telegraph Stores and the General Manager. P. & T. Workshops) not to
issue cheques in excess of the grant. The Controlling Officers seem to have
acted on these instructions in 1957-58 also when a similar situation developed.

5. While the note of the Budget Division referred to in para 3 above was
primarily discussing the validity of the provisions of paras 105§ and 106 of the
General Financial Rules, Vol. T and while the vicw set out therein is correct,
it was unfortunately not then realised that the problem was not one of making
payments but of accepting debits for payments already made on behalf of the
indenting Department, which was acrually held under the Suspense head.
It is now felt that the proper coursce in such cases would be to accept the debits
and that when the expenditure has already been incurred, its adjustment should
not be deferred on the ground that there are no funds in the grant. Instruc-
tions are, therefore, being issued to all concerned to the effcct that the res-
ponsibility for seeing that no payments are made or expenditure incurred in
excess of the appropriation is that of the authority administering the grant
and not that of any agent who makes the payment (as in the casc of the D.G.
S. & D.) and the Controlling authority should, in regulating the appropriation,
1ake into account the liabilities which are likely to come in by adjustment and
take appropriate steps to get a supplementary vote or an advance from the
Contingency Fund in time.

6. This note has been seen by the Ministry of Transport & Communica-
tions and the Comptroller and Auditor General of India.

Sd/- SHIV NAUBH SINGH,
Fotnt Secretary to the Government of India.



APPENDIX IV

(Reference Para 24 of the Report)
Note regarding delay in the disposal of surplus stores— Para 16 of Audit Report,
1958
Information has been called for on the following points :—

(1) The value of surplus stores disposed of during each of the last
five financial years.

(#1) The value of surplus stores with the Posts & Telegraphs Depart-
ment as on the 31st March, 1955, 1956, 1957, 1958 and 1959; and

(111) To what extent the new procedure for the declaration of surplus
stores introduced with effect from the 1st April, 1950 has proved
cffective in the expeditious disposal thereof.

2. The required information is furnished below seriatim :

() vear Amount
Rs.
1054-55 - . Nil
1955-56 . 0-28 lakhs*
1956-57 . 2-:26 lakhs

438 lakhs Retained in Department on the
recommendaticn  of  Surplus
Stores Committee.

1957-58 %49 lakhs
1958-59 7-97 lakhs
3-72 lakbs Absorbed in Department out of
—_—— those sanctioned for disposal.
Totar . 27-10 lakhs
(ir) 31st March, 1955 . Rs. 49-9 lakhs.
31st March, 1956 . . Rs. 33-27 lakbs.

31st March, 1957 . . Rs. 26-63 lakhs.
31st March, 1958 . . Rs. 1814 lakhs.
31st March, 1959 . . Rs. 6-45 lakhs.

(155) The full impact of the new procedure for the declaration of surplus
stores can only be assessed after lapse of some time. A report will
be forwarded in due course.

3. This note has been seen by the Accountant General, Posts & Tele-

-graphs.
Sd/- V. SHANKAR,
Director-General, Posts & Telegraphs.

*In addition to the surplus stores disposed of during 1955-56 surplus stores valuing
Rs. 335 lakhs were retained in stock for use in 1955~56 and stores valuirg Rs. 31sbks were
add uring the same vear. (D.G., P. & T. U.O. No. 29-13/59-NA dated 9-11-1959).
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APPENDIX V

(Reference  Para 31 of the Report)

Nozeregarding loss due to supply of defective cables— Para 21 of Audit_Report,.
1959.

Information has been called for on the following points :

() Whether in pursuance of the orders issued in P. & T. Directorate
letter of Septemb.r, 1948, a provision was made in the indent
placed on Director-General of Supplies and Disposals in the above
case to the effect that the cables of all types on receipt were to be
tested by the Senior Electrical Engincer, Posts and Telegraphs;

(i) Reasons for the delay in the P. & T. Department for the testing of
the stores ; and

(s15) Reasons for the delay in intimating rejection thereof to the suppliers.

2. Inrespect of item (1), the expression “Cables of all Types’’ mentioned
in Director-General’s letter, cited above, was intended to refer to all types of
underground cables only to the exclusion of the commercial type of cables in
which category V.I.R. insulated rubber § Core 1/-036 electric Cable in the
present case. falls. This position was made clear in subsequent correspondences .
It may further be added here that even in the case of underground cables, it
was sustequently decided in the D.G. P. & T. letter No. NA 29-1/48 dated
2-31-649 (copy enclosed) that only a percentage test-check of each lot should be
undertaken.

3. In respect of (i7) the normal tests on stores : re completed in the Senior
Electrical Engineer’s Test Room in about a week’s time. The procedure
consists of taking a e w samples and te:ting them. If the test results are
unsatisfactory tests are taken on some more samples and finally the whole
consignment-—3200 yds. of cable in this case—is tested under the personal
check of the Assistant Engineer-Incharge to ensure that no rejections are made
on stores which are suitable as any wrong decision would result in conflict
with the suppliers. Cases in which consignments do not come up to standards
and have to be rejected thus take longer time than items where the stores pass
the specified tests. Considering that the consignment had failed and further
detailed tests were necessary, the period of 36 days 1aken in esting the entire
consignment of the cable is considered reasonable, particularly in view of the
fact that special attention had to be paid to the testing as an inspection certi-
ficate had already been issued by the Director-General of Supplies and Dis-
posals.

4. In res of item (1i7), there has been an elapse of 52 days in all
of which 36 were taken in testing the entire consignment of cable and
submitting the_test report and 16 days in intimating the rejection o fthe same-
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to the suppliers which is not considered an abnormal delay. It may incident
ally be stated also that the Director-General of Supplies and| Disposal
consulted the Ministry of Law on the point of overall delay and that Minis'ry
was of the opinion that the consignee had taken reasonable time in com-
municating his decision to reject stores as the testing involved 3200 yds. of
cable and each coil had to be separately tested.

s. This note has been seen by the Accountant-General, Posts and
Telegraphs.’

Sd/- V. SHANKAR,
Director-General Posts & Telegraphs.

CopY oF LETTER NO. NA, 29-1 /48 DATED 2-7-49 FROM THE D.G. P. & T. New
DELHI ADDRESSED TO DIRECTOR OF TELEGRAPHS; S. & W., CALCUTTA.

SUBJECT : Testing of Stores.

Reference your letter No. PSC/2001 dated 6-6-49. Your proposal is
approved. Test check of a percentage of each lot should be made and all
drums should be examined for obvious defects before the cables are credited
to stock. This relaxation will not apply to Japanese cable.

It has als» been decided that Battery Jars should be tested by the Sr. E.B
and then may be included as item 21 of the list contained in this office
letter No. NA. 29-1/48 dated g-9-48. .

1790 (AjHLS—2.



APPENDIX V1
(Reference Para 47 of the Report)

Note pursuant to action taken on para 27 of the Eleventh Report of P.A.C.
(Second Lok Sabha) regarding tightening the procedure for }ptandling Cash
and Stamps in Head and Branch Post Offices.

InPara 27 (Item 13, Appendix II) of their Eleventh Report, 1958-59
(Second Lok Sabha), the P.A.C. have desired that they should be ap%reised of
the progress made in respect of the suggestions which were stated to be under
the consideration of the Director-General, Posts and Telegraphs for tightening
the procedure for handling cash and stamps in Head and Branch Post Offices.

2. Inorder to have a definite standard and to tighten further the procedure
of handling cash and stamps in Post Offices, instructions have been issued on
18th May, 1959 (copy enclosed)that reserve safes should be supplied to all post
offices under Grade ‘A’ Postmasters and to other offices having an authorised
minimum cash balance of Rs. 20,000/- and a stamp b:lance of Rs. 10,000/-.It
has also been laid down in these instructions that where cash and stamps in an
office are handled by different officials, two reserve safes (one¢ for cash and the
other for stamps) should be supplied. This will enable Postmasters to carry
out a thorough daily check of the contents of the safe from which transactions
have been carried out during the day and to satisfy themselves that the contents
of the restrve safe/safes have not been tampered with. The cotents of both
the safes are required to be counted every Saturday.

3. Regarding the intensification and strengthening of inspections, proposals
for increasing the number of inspectors according to a phased programme with
& view to reviving second inspection are being worked out for the consideration
of the P. & T. Board.

4. This Note has been seen by the Accountant-General, Posts and
Telegraphs.
Sd./- V. SHANKER,
Director-General, Posts and Telegraphs.

Copy or LETTER No. §5-1/$8-CI DATED 18TH MAY., 1959 FROM THE D.G
P. & T. AND ADDRESSED TO ALL HEADS OF POsTAL CIRCLES, AND COPY TO

B(CR).

SusyeCT : Supply of Reserve Safes to Post Offices.
Reference your replies to this Office letter of even number dated
27-11-1948.
Rule 23 of the P. & T. Manual Volume VI read with Note below rule 66

of the Financial Handbook, Volume II, does not provide for any standard in
mp;dtothesupplyofm-vcnfe;. It has now been decided that reserve
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safes should be supplied to all post offices under Grade ‘A’ Postmasters and
to such other offices having an authorised minimum cash balance of Rs.20,000
and a stamp balance of Rs. 10,000/- . The number of safes to be supplied to
the offices under these orders will depend on the number of the officials hand-
ling cash and stamps. If the same official handles cash and stamps in the
office, only one reserve safe for keeping reserve stocks of cash and stamps will
be supplied. Where cash and stamps in an office are handled by different

officials, two reserve safes (one for cash and the other for stamps) should be
supplied.



APPENDIX VII
(Reference Para 48 of the Report)

Notg with reference to the recommendation contained in paras 17 and 18 (i1) of
First Report 1957-58 (Second Lok Sabha) regarding the revision in ths
Savings Bank procedure in Post Offices

Reference last two sub-paras of para 1 of the Note forwarded to Lok
Sabha Sectt. in Government of India, Ministry of Transport & Communica-
tions (Departments of Communications & Civil Aviation) (P. & T.) Memo.
No. QB 81-4/56 dated the 30-8-58.

The following further particulars are furnished :—
(5) Separate counter for deposit and withdrawals.

Orders have been issued to Heads of Postal Circles to the effect that in
Offices where transactions are large, separate counters for deposits and with-
drawals may be provided.

() Introduction of Token System.

The system of issue of metal tokens for withdrawals from Savings Bank
accounts has been working in the G.P. Os. at Bombay, Calcutta and the Head
Post Offices at Ahmedabad & Kanpur. It was found that the system did not
lead to expeditious disposal of work at the counter and has been given up.

(i) Separation of Head Office and Sub- Office Ledgers.

The separation of ledgers for Head Offices & Sub Offices was decided
upon by the P. & T. Small Savings Board in its meeting in May, 58. Necessary
orders are under issue in consultation with the Accountant General, Posts and
Telegraphs.

(#v) Internal check in Head Offices.

The propsal for setting up a morre effective internal check in Head Ofﬁo:s
in place of the present system is being considered in consultation with the
Accountant General, Posts and Telegraphs.

2. Tais Note has bz=n secen by the Accouatant General, Posts and
Telegraphs.

Sdj- V. SHANKAR,
Director-General, Posts and Telegraphs.



APPENDIX VIII
(Reference Para 56 of the Report)

Note regarding Loss of cashina Post Office—Para 17 of Audit Reporr,
1959

Information has been called for cn the following point :

“‘W hat is the positicn regarding the 1ecovery of less frcm the tressury
contractor ?”.

2. The treasury contractor wes asked to mzke goed the less ¢f Rs. 11,5¢0
caused due 1o negligence of his cmployees. He declined 1o doso but suggested
on 17-1-59 that the N. w India Assurance Co. Lid. should be approached for
making good the loss againsi the miscellenccus accicent policy teken ty him.
The Ministry of Lew was then «(nsulted on this suggesticn ¢n 13-2-59 and
on their advice the insurence ((mpeny wes requested (n 27-2-5910 meke gecd
the loss. Subsequently. however, when actually the claim papers were sent
to the Ministry of Liw, they ecvised en 18-7-5¢ tbat the ¢dem shculc te
preferred against the fidelity Guarantee Bond and not against the insurance
policy of the contractor. Accordingly, the claim for Rs. 11,5c0/- has teen
made on the company en 24-7-59 against the fidelity Guarentee Bond of the

treasury contractor for Rs. §,00,cco. A final reply from the insurance com-
pany is awaited.

3. This note has been seen by the Accountant-General, Posts and
Telegraphs.

Sd/- V. SHANKARS
Director-General of Posts and Telegraphs.



APPENDIX IX
(Reference Para 62 of the Report)

Note regarding absence of agreement for conveyance of mails owing to delay
in finalisation of form of contract—Para 19 of Audit Report, 1958

Information has been called for on the following points :

(f) Why did it take the P. & T. Department as long as 6 years to draw
up a revised draft agreement for the conveyance of mails, in. the first
instance ?

(1) Why did it take the P. & T. Department again a period of 3 years
to take up with the State Government the question of the amendment of the
contract form (on the basis of the recommendation of the Committee set up in

1953) ?

(i5¥) Pending finalisation of the standard form of contract, how did the
P. & T. Department ensure :

(a) that payments made to mail transport contractors for con-
veyance of mails in the various parts of the same Circle
were, as far as possible, on a uniform basis ; and

(b) that the extent of responsibility of the contractors to
indemnify the Deparument in the event of loss was more or
less the same in all the Circles or in the various parts of the
same Circle ?

The reply to the points raised by the P.A.C. is given below seriarim .—

() The P.M.G., Madras brought to the notice of the Directorate on
12~9-45 the desire of the Madras Government for revision of the Mail Con-
tract Agreement Form M-50(a). The matter was referred 1o the War
Transport Department and after consultation with them, it was circulated to
all Heads of Circles for comments on 8-10-46. On the basis of replies received
from Heads of Circles, the case was referred to the Solicitor to the Government
of India on 20-5-47 and the Ministry of Law, on 10-1-48. On receipt of
their opinion, the case was referred back to Ministry of Transport on 21-1-48
whose reply was received about 7 months after. A thorough review of each
clause of the Agreement Form was then made by this office and after again
consulting the Ministry of Law on 14-5-49, it was referred back to the Ministry
of Transport on 29-7-49. On receipt of their views, the case was referred to
the Ministry of Finance (Communications) on 6-3-50. The case had to be
referred back again more than once to the Ministry of Transport and Ministry
of Finance (Communications) till the revised agreement form was finally
spproved and sent for printing on 20-2-51. The revised form after printing
was circulated to ail Heads of Circles on 25-5-51. The delay of six years in

10
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finalising the Agreement Form was ‘mainly due to the detailed scrutiny that
bhad to be done and also to the fact that in that process it had to be referred to
various departments and Ministries of Government of India and the subordi-

nate offices time and again to settle the various points that arose from time to
time.

(1) The Madras Government in their letter dated 26-4-52 stated that
due to lapse of time,and changed conditions the original amendments suggest-
ed by them had little use and suggested further amendments to the contragt
forms. The Standardisation Forms Committee appointed in June, 195t
submitted its report in June, 1955. The Committee did not agree to modiy
the form as recommended by the Madras Government. It was felt that when
we were unable to offer to the Madras Government any favourable terms from
their point of view pending examination of the report of the said Committee
by the Government of India, no useful purpose would be served by taking up
the question with the Government of Madras at that stage. ‘

In 1957 we, however, wrote to the P.M.G., Madras to initiate discussion
with the S. T.A., Madras with a view to persuading the operators to execute
the agreement in the Standard form pending decisions on the report of the
Standardisation Forms Committee. In September, 1957, the P.M.G., Madras
reported that he had discussed the marter with the Secretary, S.T.A. and the
latter promised to issue general instructions to all R. T .As. of the State accord~
ingly. In December, 1957 the P.M.G., Madras reported that the S.T.A.,
Madras had issued instructions to all R. T. As. in Madras State to persuade
the contractors in an advisory capacity to execute the agreements as required
by the P. & T. Department. It was further mentioned that the R.T.As. could
only persuade the contractors in an advisory capacity but they have no legal
authority to force the contractors to execute the agreement. We wanted for
some time to see how the operators would react to the advice of the R. T. As.

but finding that there was no response, we took it that the operators were
adamant in their attitude. )

In between this period the audit para was received in this office with the
result that a considerable time had to be spent in its examination and a reply
to the draft audit para was sent to the A.G., P. & T.. Simla on 16-4-58 in which
it was stated inrer-alia that non-execution of agreements by the operators in
the Madras Circle was not only due to the fact that the Standard Form of
Agreement ‘was not revised but that the Government of Madras and Central
Road Traffic Board, Madras had not been able to appreciate the difficulties

which stood in our way in accepting the amendments suggested by the
operators in that State.

Therefore, in our anxiety to come to a solution of this impasse, a letter
was ultimately sent to P.M.G., Madras on s-9-58 accepting more or less all
the amendments suggested by the Madras Government, purely on a pro-
visional basis till a revised form of agreement was adopted by the Government
of India. It may be mentioned that although it is nearly a year since we
communicated our revised terms, the Madras Government have not intimated
their views regarding the acceptance of our proposals.

(ifi){a) Contracts for conveyance of mails are made on the basis of ten-
ders and even if the Standard form of agreement is revised it will not enable
the fixation of subsidy at a uniform rate as the subsidy varies in each case.
Recently, we have been insisting on fixation of subsidies for private mail
contractors on the rates approved for State Transport Services, but so far
the State Government have .not been able to ensure this.
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(#i) (b) In cases where there are no agreements with the contractors,
legally, the Department cannot impose any penalty for losses, etc., but the
operators have been allowed to carry mails on a ‘Gentleman’s agreement’ on
the advice of the Transport Controller, Madras. During the last 10 years
there has been no case where the Department has been put to loss due to carriage
of mails by operators without an agreement. In case there is any occasion
where the operator refuses to accept responsibility for losses, etc., we have to
approach the Transport Controller to intervene as it was on his advice that
mail contracts have been permitted to run without an agrecment in the standard
form. In any case as explained carlier, there is no alternative to relying on the
Gentleman’s agreement in view of the recalcitrant or adamant attitude of the
operators. Departmental running of moter transport or the untilisation of
runners would be expensive or dilatory. Barring the Madras State, in all
other States ( Xcept a few cases in the Punjab) contracts in the standard
form of agreement are entered into by private operators and in these cases
full responsibility devolves on the operators.

This note has been seen by A.G., P. & T., Simla.
Sd/- V. SHANKAR,

Director General,
Posts and Telegraphs



APPENDIX X
(Reference Para 78 of the Report)

Note regarding Postal Life Insurance Organisation—para 35 of Audit
Repor:, 1959.

Information has been called for on the following point:

What are the reasons for heavy accumulation of arrears in the Insurance
Accounts and other defects pointed out by Auditin para 35(b)and what
steps have been taken to improve the situation in this regard ?

2. The reasons for accumulation of arrears in the insurance accounts
and other defects are given below :—

(A) Government decided to decentralise maintenance of premium
ledger accounts from the P.L.I. Office, Calcutta 10 Circle Offices. This
was implemented in two stages from I1-5-195s and from 1-6-1956. There
was a considerable increase of new business during 1954-55 and 1955-56
which caused a great strain. The staff in Circle Offices were new to this
type of work and it took sometime to settle down resulting in some accu-
mulation of arrears in the meanwhile.

(B) Premium ledger accounts are written up with reference to parti-
culars available to the schedules and certified lists of P.L.1. recoveries furni-
shed and by Accounts Officers all over the country. Non-receipt of schedules
in time and irregularities in the preparation of the schedules, caused accu-
mulation of arrears in posting and unadjusted items.

(C) The decision in December, 1956, introducing cent per cent check
of postings with retrospective effect from April, 1956 created a back log of
about six months to start with. This back log hampered further progress
as in the meanwhile a large number of ledger accounts changed location due

to transfer of insurants, etc.
‘The following steps have been taken to improve the position —
(1) Additional staff wherever justified has been sanctioned to clear
the arrears.
Arrears of posting have been cleared to a very large extent.

(2) By sustained and concerted drives, the incidence of fresh unposted
items has been brought down and a large number of pending
items settled.

The question of correct preparation of achedules on which the
@ efficiency of P.L.1. sccounting mainly depends, was taken up
with the Compuroller and Auditor General who has issued
instructions to all concerned in his letters No. 976~Admm.
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1/604-55-111 dated 1-4-1959, and No. 2064-Adm.]/604-55-111
dated 15-7-59 (copies enclosed). Government of  India,
Ministry of Finance have also issued detailed instructions to
Disbursing Officers at our instance (vide O.M. No. F. 11
(24)-EIl (A)/s9 dated 13-7-s9 (copy enclosed).

(4) Arrangements are being made to get internal audit checks carried
out by an independent set of accountants. The matter is
under examination in consultation with A.G.,P. & T.

The latest position relating to :
{f) arrears in posting in the ledger cards.
(15) unposted items of premia realised, and
(#55) claims pending settlement
is as under:
I. The work of posting of premiums in the individual ledger accounts

is upto date except in the four Circles, Delbi, Madras, U.P. and West Bengal.
In these Circles the posting is in arrears by one month.

I1. The total number of outstanding unadjusted items as on 31-8-1959
is 1,22,200 including 22,817 in West Bengal Circle, and 47,117 in Madres
Circle.

III. Out of 251 claims pending in Bombay Circle as menticndd in the

Audit Report, 1959 only two cases are pending settlement for want of lcgal
documents to be produced by parties.

The total number of death and maturity claims pending for more than
3 months in all the Circle Offices is 624, including 274 cases in which lcgal
documents are to be produced by the claimants.

‘This note has been seen by the Accountant-Genceral, Posts and Tele-
graphs, Simla.
Sd{ V. SHANKAR,
Direcior General,
Posts amd  Telegraphs.

CorY OF LETTER NO. 976-ADMN. 1/604-55-111-DATED THE 1ST APRIL, 1959
FROM THE OFFICE OF THE COMPTROLLER AND AUDITOR GENERAL OF
INDIA TO ALL ACCOUNTANTS-GENERAL AND QFFICES SUBORDINATE TO
THEM AND ALL PAY AND ACCOUNTS OFFICERS.

SusyecT.—Certified lisis of Posial Imsurance Prema.
Sir,
In inviting a refererce to this cffice circular letter No. 944-Admn.; <57-
48 (Part I1), dated the 18th April, 1951, I sm ditected 1o state that it has been

ted by the Director, Postal Life Insurance that the number of un~
posted items of Postal Insurance Premia is on the increase as a result of the
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felowing types of irregularities in the matter of preparation of schedules and
ecrtified lists:—

(5) Schedules and certified lists are not received in complete form but
lists are received piecemeal and long after due dates;

(55) Lump credits are shown without details and even after the lapse
of several months, their requisite details are not received;

(i17) In many cases the policy numbers of insurants are not furnished
in the certified lists and in a large number of cases wrong
policy numbers are quoted;

(1v) Errors in totals are found in different sections or pages of the
schedules;

(v) Errcnecus ciedits mostly due to misclassificaticrs  are fourd in
the schedules;

(v1) In respect of manuscript entries in the schedules, the figures or
names are found to be either incomplete or illegible ;

(v11) While mskir g entries in menuscript ro particular e1der is man-
tained;

(vri?) In case of double reccoveries or late recoveries, the particular
months of pay bills or pension bills frcm which premium bas
been recovered is not mentioned nor is an explanation for late
drawal of pay or pension furnished. This informaticn is
absolutely necessary 1o determine the hability of the insurant
to pay fine or interest that may be due; and

(ix) Names are often scored cut from the addresso-printed entries in
the Schedules but no remarks are offered as to why they are
scored out and to which other Units the insurants concerned
are transferred. Similarly, information relating to Unit from
which the insurant whose name has been added in  manuscript,
has come on transfer, is also omitted. The information on
this point is absolutely essential so as 10 enable ledger Accounts
to be kept in the proper Unit under which insurant draws
his pay.

2. The Director, P.L..I. has also 1eported that the menthly certified lists
are not being submitied by the Accounts Cfficers on due dates.

3. It is, thercfore, requested that the position regarding the pievalance
of the different types of irregularities noted above may kindly be examined
in your office and appropriate remedial measures adopted, where necessary,
to guard against the recurrence or continuance of such irregularitics.

Yours faithfully,
Sdf- M. L. MANNAN,
Asstt. Accounts Officer (Admmn.)
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Cory OF LETTER NO. 2064-ADMN.1/604-55-11I, DATED 15-7-59 FROM
COMPTROLLER AND AUDITOR GGENERAL OF INDIA, NEw DELHI TO ALL
ACCOUNTANTS  GBNERAL, COMPTROLLER, KERALA AND  OFFICES
SUBORDINATE TO THEM, ALL PAy AND ACCOUNTS OFFICERS

SusjecT— .Certified lists of P.L.I. Premsum.
Sir,

In inviting a reference to this office circular letter No. 976-Admn. 1/
604-55(I1I), dated 1-4-1959, on the subject mentioned above I am directed
to state that it has been brought to our notice by the Director-General, Posts
and Telegraphs that there is a large number of items of Postal Life Insurance
Premia lying unposted in the premium ledger accounts and that they have
sanctioned additional staff and have launched special drives 10 settle these
unadjusted items expeditiously. The Director-General, Pcsts and Telegraphs
has also requested that references made by the Heads of Circlcs 1o the Audit
Offices etc. in respect of the schedules and Fostal Life Insurance recoveries
may be arranged to be attended to by the Audit Offices etc. promptly. I
am, therefore, to request you to take such steps as may be necessary to ensure
that references are accorded priority and dealt with expeditiously. The
Director-General, Posts and Telegraphs has also been requested to arrange te
bring to your personal notice once in two months a list of references, if any,
which have remained unreplied to for over a month in your office.

Yours faithfully,
Sd/-M. L. MANNAN,
Asstr. Accounts  Officer.

Copy oF O.M. No. F.ri1(24)-ECII (A) 59, DATED THE I13TH JULY. 1959
FROM THE MINISTRY OF FINANCE {DEPARTMENT OF EXPENDITURE)

SuByecT. Procedure for recco:rv and accounting of P.L.I. Premia.

The undersigned is directed 1o invite a reference to para 218 of General
Financial Rules which lays down that 2 complete list of subscrib:rs to each
fund including Postal Life Insurance fund should be muiintained by
each disbursing officer in the relevant form of the Fund Schedules and the
monthly schedules to bs attached with pay bills should be prepared from this
list. It has been brought to the notice of this Ministry that due to non-
observance by the Heads of Offices of the instructions contained in the para
referred to above, the schedules of recovery of Postal Life Insurance subs-
criptions are not furnished with proper details with the result that a large
number of itcms remains unposted in the ledger cards for want of informa-
tion in respect of non-recovery, short or excess recovery of P.L.I. subs-
criptions.

2. The matter bas been carefully considered in consultation with the
Comptrolier and Auditor General of India and necessary instructions have
been issued to all heads of Civil Audit and Account Offices to furnish com-
plete details as far as possible in the monthly certified lists of recoveries.
It is, however, felt that unless drawing and disbursing officers are fully alive
10 their responsibilities in the matter of giving full information promptly
in each and every case, it is not possible to do much to improve matters
either in the Audit offices or in the offices where premium lcdm‘ accounts



are maintained. In ordet to achieve greater efficiency in this regard it has
been decided that the list of subscribers to Postal Life Insurance Fund may
henceforth be maintained ip a register in the enclosed form and not in form
T.R. §7. The instructions for maintenance of the new register and prepara-

tion of the monthly schedules to be attached with pay bills are given in the
Amnexure to this Memorandum,

3. Ministries of the Government of India are requested to bring these

instructions to the notice of all drawing and disbursing officers under their
control for strict compliance in future.

4. Necessary amendments to para 218 of General Financial Rules will
be made in due course.

Sdi- C. P. MITTAL,

Under Secretary to the Gevernment of India.
Te

All Ministries and Departments of the Gevernment of India etc., etc.

Copy forwarded to all State Governments and Chief Commissioners.

Copy also forwarded to all the Branches of the Minisuy of Finance
(including the Defcnce Divisicn. the Dcpartment of Economic Affairs and
the Dcpartment of Revenuce).

By order, etc.

Sd/- C. P. MITTAL,
Under Secretary to the Gcvernment of Irdia.

Annexure

Draft Procedure for reccvery and accounring of P.L.I. Proma.

As required undcr para 218 of the G.F.R. Vol. I all the drawing officers
should maintain in the form enclosed a corrected ani upto date register of
policy holders under their control.  The name of the policy holders should
be **poted in alphabetical order according to surnames, leaving sufficient
space between two ¢ntries to ¢nable new comers name being inserted in
the right place. A scparate cntry should be **m:de in the register for
cach policy in the case of policy holder having more than one policy.
On receipt of an intimation from the Director, Postal Life Insurance,
Calcutta, about the issue of a policy in favour of a subscriber authorising
the drawing officer 10 commence recovery from pay or on receipt
of a last Pay Certificate in respect of the subscriber, transferred from another
office, the drawing officer should make a note of the particulars of the policy
in the register. The name of the office from which the subscriber has been
transferred should invariably be noted in the remarks column. Whenever
a subscriber is transferred to another office or his policy is discharged, his
name should be scored out from the register, giving necessary remarks re-

garding discharge of policy or indicating the office to which the insurant has
been transferred as the case may be.

2. Aficr the preparation of the monthly bill but before its encashment
the bill clerk should check up the recoveries shown in the bills on account
of Postal Life Insurance with the register, to see that the recovery has been
made from all the subscribers and the correct amount has been recovered
This check will discover the cases of omissions to make recovery as well
as cases of noting of P.L.1. recoveries in a wrong column of the pay bill.
‘The amounts of the recovery shown in the bills should be posted in the monthly
solumn in the register with proper reference to the bills or the vouchers,
reasons for short, excess or non-recovery being briefly noted in the remarks
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column. Extracts of this register should then bs made out in the schedules.
The schedule should be attached to the relevant bills in support of the re-

caoveries. .

3. While taking extracts it should be seen that the names of those m-
surants from whom recoveries were made in the previous months but no
recoveries have been made during the current montb either on account of
transfer or discharge of that policy or on account of leave salary b:ing not
drawn or the official bzing on leave without pay, should bz included in the
current month’s schedule with necessary remarks noted against their names .
Similarly the remark ‘ New Policy’ or ‘Transferred from . .office’ should be
given in the schedule against the names of insurants entered for the first
time in current month. Reasons for short or excess recovery should be noted
briefly in the remarks column. In short, schedule of Postal Life Insurance
recoveries to bz attached to the bills would b2a record not only of those
from whom the recovery has actually bzen eff:cted but also of thre from
whom recovery was being effected previously but has not now baen eff:ci-

ed.

In case of double recoveries or late recoveries, the reasons for late drawal
of pay or pension togcther with an indication of the month of pay or pension
from which premium has been recovered, should bz recorded in the remarks
column. This information is absolutely necessary to determine the liability
of the insurant to pay fine or interest and the currency of the policy.

4. Though each pclicy of the insurant will be entered separately ia
the register and the schedule, the total amount recoverable monthly from
each policy holder on account of all policies should be shown in the register
by bracketing all the policies. This will serve as a guide for preparation of
monthly bilis where recoveries in respect of cach policy cannot be shown se-
parately. This total in the register should be kept corrected up to date om
additions of new policies and exit of old ones.



PROFORMA OF THE REGISTER OF POLICY HOLDERS
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APPENDIX XI
(Reference Para. 82 of the Report)

Note pursuant 1o action taken on recommendation contained in Para § of
the 22rd Report (1st Lok Sabha) regarding disciplinary action against
delinguent officials

The Public Accounts Committee observed that in taking disciplinary
action against officials responsible for losses and frauds, both speed and firm-
mess were ¢ssamtial, end desired that a report on the disposal of the pending
cases should be sutmitted 1o them at the time they take up next  year’s
acoounts.

(1) The obscivaticns mace by the P.A.C. Fave been brought to the notice
of all the subordinate units znd it is hopcd that there will be no avoidable
delsy in future in the disposal of disciplinary cascs. A machinery already
exists in the Directorate to watch the disposal of cascs where the amount
involved is more then Rs. scc/-.  In respect of cases upto Rs. scof- ins-
tfucticns have now boen issued to Circles to submit quarterly statements
i cicating number of pending  disciplinary cascs.

(it) As regards pending cases for the years 1952-53, 1953-54 and 1954-§
in which investigation/disciplinary acticn has not so far been completed,
the position as on 1-4-47, 1-10-57 and 1-4-58 as against 1-9-56 is indicated
in the statememt below:—

No. of cases pending in which iﬁ\’cs(;gatixn/
For the year disciplinary  action not  completed

As on As on As on Ason

1-9-56 1-4-57 1-10-57 1-4-58

1952-53 . : 72 54 32 28
1053-54 . . 138 102 72 48
54-55 o 245 145 94 75
ToraL 455 301 198 151

» limOf these 151 cases, 47 cases are pending in Courts snd 17 are with the
olice.

Efforts gre being made 1o expedite disposal of the peading cases.
This note has been secn by the Accountant General, Posts and Telegraphs.

Sd - V. SHANKAR,
Dirassor General,
PRoass ond Telegraphs.



APPENDIX XII
(Reference Para 84 of the Report)

Note pursuant to action taken on para 6 of the First Report (Second Lok
Sabha) regarding defective working of a Postal Stock Depot.

The Rajasthan Circle was created with effect from 1-9-1953. On the
creation of this Circle, the staff had 1o work under severe handicaps due to
lack of adcquate staff, accommodation and the absence of proper records.
An approximate indent for the requirements of cloth for 1955-56 for 70,000
yards (without dctails) of cotton cloth was submitted by the Circle Office,
Jaipur, in February, 1954. This indent was followed up on the 18th June,

1?5% by a revised one giving the details of requirements of 70,000 yards of
cloth.

In view of the tentative decision that had been reached earlier for utilising
Khadi cloth for making uniforms, the Directorate placed a consolidated in-
dent for Khadi cloth on the Director of Textiles, Bombay, on the 29th March,
1954. A copy of the indent placed by the Directorate was simultaneously
sent to the Director, Posts and Telegraphs, Rajasthan Circle, Jaipur. Neces-
sary contracts were concluded by the Director of Textiles, Bombay in July/
August, 1954 and copies of Acceptances of Tender were also received in the
Jaipur Stock Depot in July/August 1954. The actual supply started in Feb-
ruary 19ss.

The policy decision to change over to Khadi cloth for supplying uniforms
to staff was communicared to all the Circles by the Posts and Telegraphs Dir-
ectorate in QOctober, 1954. Though this decisien did not require submission of
any revised indent, for the year 1955-56, the D.P.T. Rajasthan Circle, Jaipur,
submitted a revised indent for Khadi cloth for 1955-56 in February, 1955 in
cancellation of his letter of 18-6-1954 without taking into account the Accep-
tances of Tenders already received by him in July/August 1954. This revised
indent was forwarded to the Director of Textiles by the P. &. T. Directorate on
the 19th April, 1955 for arranging supply under some misapprehension. At
that time there had been serious complaints from the staff regarding non
supply of uniforms which was due to delay in the supply of Khadi cloth by
the Khadi Board. The procedure then obtaining in the concerned section of
the P.&T. Directorate did not also admit of proper checks on the indents re-
ceived from Circles, as it only functioned as a consolidating and forwarding
agency. These factors resulted in double-indenting of cloth for 1955-56, in
respect of Rajasthan Circle. The defective procedure then obtaining in the
P.& T. Directorate has since been remedied.

In view of the facts stated above and also the fact that no loss has been
occasioned as a result of the excess indenting of Khadi cloth, it is considered
that disciplinary action would not be justified. With a view, however, to
preventing recurrence of excess indenting, instructions have been issued (in
Dec,’s8) to all concerned to ensure that at the time of placing indents, pendiny
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indents and acceptances of tender should be carefully taken into account. A
separate Section has also been created in the Directorate with c¢ffect frem 11th
January, 1957 1o ensure a better control in the placing of the indents in view
of the increased work due to all-round expansion of the Depaitment.

This note has been seen by the Accountant General, Posts and Tele-

graphs.

Sd/- V. SHANKAR,
Director General,
Posts and Telegraphs.



APPENDIX XHI
(Re‘erence Para 87 of the Report)

Note pursuant to actson taken on para 14 of the First Report (Second Lok Sabha
regarding Failure of a tailoring contractor 1o account for materials sup-
plied by a Postal Stock Depot for delivery of finished garments.

The Public Accounts Committee have desired to be apprised of the final
outcome of the proceedings against the Manager, Postal Stock Depot, Madras,
and the Contractors in the case relating to failure of the tailoring contractor to
account for the total quantity of the material supplied by the Postal Stock
Depot for delivery of finished garments referred 1o in para 8 of the Audit Re-
port 1957—Part 1.

2. The disciplinary aspect of the case against the Manager, Stock Depot
(since retired) has been examined. In this case after the quotations in reply
to the tenders were examined on 2-1-54 and selection of the contractor was
decided upon, the A.D.P.S. recorded that the safeguard adopted during the
previous ycar, namcly, to issue materials not exceeding the amount of security
and earnest money paid until the Revenue Authorities’ report was received
should be followed. At the same time, he also stated that the work was to be
finished within two months, in January and February and the Department
was required to be in a position to distribute the uniforms in March, 1954.
The agreement with the Contractor was signed on the 12th February, 1954
and the work was of an extremely urgent nature. The firm of the Contrac-
tors had been supplying stitched garments to the Department in previous years
also, and according to the practice the secutiry amount was deposited by the
Contractor in 1954 also. The work was of an extremely urgent nature and
the Manager had no reasons to doubt the Contractor’s good faith or integrity.
Therefore, the Contractor was issued liberal quantities of cloth from 12-2-54
onwards so that the stitching of the uniforms should not be delayed on that
account. The Contractor had complained at one stage that once the cloth
supplied by the Department was cut in siges for garments, his Cutting De-
partment was left idle and that if sufficient cloth was not given, there would
not be an even flow of work for the stitching Department. In issuing the
cloth to the Contractor in excess of the amount of the security, the Manager
seems to have been guided by the extremely urgent nature of the requirements.
The issuc of cloth in excess of the security amount during this period, however,
did not in any case contribute 1o default by the contractor because it is on
record that the total amount of default is less than the amount of cloth issued
subsequent to the receipt of the report of the Revenue Authorities. After
receipt of the report of the revenue authorities on 11-3-54 there were no ins-
tructions for restricting the amount of cloth to be issued to the Contractor.
It has 'been noted that the accounts maintained in the Stock Depot were
checked by the A.D.P.S. during his visits on to the Stock Depot. The
Manager, Stock Depot, and the Assistant Director visited the godown of the
Contractor on 13-8-54, 18-8-54, 19-10-54, 4-11-54, 30-11-54 and 4-12-54
and they found nothing amiss during their visits although it was within their
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knowledge that the deliveries of stitched garments were not made in time.
Efforts made to speed up delivery by frequent visits and written persuations
and warnings proved futile and this aroused the suspicion in December, 1954
that there was something more than mere delay. The Manager, Postal
Stock Depot, and an Inspector were deputed to visit the premises of the firm
and check up the stock of materials made over to the tailors from time to time,
They visited the firm on the 10-12-54 but could not check the stock as it was
stated that the room in which the stock had been kept was locked and the
key was not available, having been taken away by one of the proprietors. It
was, however, stated by one of the partners who was present that there were
about eighteen bales in the locked room and that they would be shown next -
morning.

The next morning, i.e., on the 11-12-54 when the A.D.P.S. incharge of
the Stock Depot and the Inspector who visited the firm on the previous day
visited the firm and to their surprise they were told that the firm had incurred
a loss of about 20,000 yards by consuming } yard of cloth in excess for cach
garment and had no stock on hand. It has aiso been noticed that the Manager,
Stock Depot, had not kept the Supervising Officers in the dark and the total
quantity of uniforms ordered, the number received and the number still to
be supplied were brought to the notice of his superior officers on 30-4-1954
and the firm was told on 1-5-1954 that the progress made by it was not
satisfactory and steps should be taken to step up the rate of stitching ofuni-
forms due from them. On 26-8-54 the firm was again addressed and warn-
ed that if the garments were not supplicd, action would be taken for im-
posing the necessary penalty as envisaged in the agrcement as also for the
removal of the name of the firm from the list of tailoring contractors. On
23-9-54 aletter was addressed tothe firm under the signatures of the D.P.S.
and it was given one more opportunity. Statements showing the progress of
stitching were also prepared for some period and additional quantitics of cloth
were issued to the Contractor during this period, viz., between September
1954 and December, 1954. Ncither the Manager not the Supcrvisory Officers
had any idea of the intentions of the Contractor. Although the Manager
may possitly have shown a little more discretion, the main cause for default in
this case was a procedural flaw which has been rectified now.

3. Itis only after this case came to light, that the defects in the pro-
cedure came to notice. Instructions were then issued for the maintenance of
proper ledger accounts showing the quantity and value of material issued
to each contractor, the finished goods received from him and the balance of
materials outstanding with him after each transaction of issue or receipt. It
has also been provided in these instructions that the material supplied to
the contractor and the cost of the material retained by him at any time should
be covered by the security amount furnished by him.

4. Having regard to all the facts and circumstances of the case, it has
been held that the Manager as well as the Supervisory Officers acted in good
faith. The Manager rendered over 40 years of service in the Department
and the record of his service throughout was extremely good. It was, there-
fore, decided that the indiscretion on his part in issuing cxcessive quantities
of cloth is not so serious as to justify the imposition of a punishment.
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s. In regard to proceedings against the contractor the facts briefly
stated are that on 29-12-54 Postmaster General, Madras, came up for arbitra-
tion to the D.G. P.&T. under clause 18 of thc Agreement for settling the dis-
pute between him and the contractor regarding the  alleged defalcation of
cloth by the contractor. The arbitrator heard the parties on the 16th March,
1955, and gave an award on 30-3-1955 in which the contractor was held res-
ponsible foraccounting for 26,900 yards of cloth valued at Rs. 33,973/3/s1
to the Department. The award was filed in the Madras High Court on
25-4-55 for passing a decree in terms of the award to enable necessary exe-
cution against the contractor. The first hearing took place on 18-1-1956
and an interim order was passed by the Court in which the other Government
Departments were restrained from making payments of outstanding dues
to the contractors.

6. The petition for passing a decree in terms of the award has been
pending in the Madras High Court ever since. The award has been re-
ferred back to the Arbitrator by the Madras High Court on 10-11-58 for
indicating the value of the cloth.

7. This notc has been seen by the Accountant General, Posts and Tele-
graphs, Simla.

Sd/- SHANKAR,
Director General,
Posts & Telegraphs.
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APPENDIX XIV

(Reference Para 89 of the Report)

Note pursuant to action taken on para 28 of the First Report (Second Lok
Sabha) regarding loss due to delay in taking action against the Extra
Departmental Branch Postmaster.

In the note forwarded under Ministry of Transport and Communica-
tions Memo. No. 43-3/58-Disc. dated 9-7-1958 (Appendix XXVIII 1o 11th
Report-Vol. II}, the P.A.C. were informed that most of the officers who had
dealt with the case in the Divisional and Circle Offices had retired from ser-
vice before the lapses on their part were examined. Explanations had been
called for from the officers who were still in service and the matter was under
consideration. The Committee have desired to be informed about the action
taken against the officers who are still in service.

2. Even though the officers who had dealt with the case during its
crucial stages had retired long ago and no action could be taken against them,
an artempt was made to get their explanations as to why prompt action was
not taken to remove the Branch Postmaster when his conduct was found to be
suspicious. This was done with a view to finding out if any of these retired
officers could fill the gap as to the reasons for their reluctance in taking action to
remove the Extra Departmental Branch Postmaster and with a view to exa-
mining any defence on the part of serving officers that they continued the
treatment accorded to the case by their predecessors. The replies received
do not, however, throw any light on the matter.

On 11-5-49 in the course of an interview with the Supdt. of Police,
Azamgarh, the then Superintendent of Post Offices was verbally informed
that the Branch Postmaster was suspected by them of complicity in the
crime and was also considered to be of a cunning and unreliable nature.
The Superintendent of Poilce promised to send his formal report within
fifteen days. An explanation of this Supdt. of Post Offices, who is still in
service, was obtained for his failure to ramove the Branch Postmaster when
his conduct was reported to be very suspicious. The officer has explained
inter alig that (i) the suspicions about the bona fides of the Branch Postmaster
expressed orally were not conveyed in writing and ultimately the theft re-
mained untraced ; (ii) after the theft remained untraced he took appro-

riate action and ordered recovery of Rs. 1,000 from the Branch Postmaster ;
gii) the Branch Postmaster had a sufficiently long service and a solitary case of
reported theft which eventually remained untraced could not justify the drastic
action of removal from service when there was no previous instance of unsatis-
factory work or doubtful character against the Branch Postmaster ; (iv) as
far as he remembers he had discussed the case with the Deputy Postmaster-
General and the Postmaster-General, Lucknow, for guidance and his action
bad their tacit approval. The explanation is considered satisfactory and in
the circumstances no action against the officer is contemplated.

28
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3. Explanations were also obtained from the officers, who are still in
scrvice, for (i) delay in the disposal of the case when the matter was referred
to the Directorate and (ii) failure to point out that the question of the removal
of the Extra Departmental Branch Postmaster was within the competence of
the Divisional Superintendent when the reference was received by them. So
far as the delay is concerned this was caused largely due to the location of the
Branch concerned at Simla while the officers concerned were stationed at
Delhi, the heavy volume of work and inadequate personnel. Measures have
since been taken to rectify these defects.

4. Inregard to the failure on the partof the officersin the Circle Office
and the Directorate to secure the remova: of the Branch Postmaster by point-
ing out to the Divisional Supdt. that jthe matter was entirely within his com-
petence, it is pointed out that the main question concerning the Directorate was
the writing off of the loss to be sustained and not that of removal of the Branch
Postmaster as the latter was, while the former was not, within the competence
of the Circle or the Divisional Supdt. Officers, dealing with the case in the
Directorate and the Circle, therefore, concentrated on making sure that there
were actually no other means left through which recovery of the loss caused to
Government could be made and the write-off of the loss was unavoidable.

5. The explanations of the officers have been carefully examined and it
is considered that these officers did not act with any intention to shirk res-
ponsibility but that it was a case ot bona fide error of judgment in not assess-
ing correctly the need for making the Branch Postmaster ineffective. It has,
therefore, been decided that no action should be raken against the officers still
in service who dealt with the case in the Circle Office and in the Directorate.

6. This Note has been seen by the Accountant-General, Posts and Tele-
graphs.
Sd/- V. SHANKAR,
Director General of Posts & Telegraphs.



APPENDIX XV
(Reference Para g2 of the Report)

Memorandum No. 15-WF(12)/58 dated the 11¢th Fuly, 1959 pursuant to action
taken on para 23 of the Eleventh Report (Second Lok Sabha) rcgardmg
loss due to abandonment of Fabalpur Foundry Project

In para 23 of the 11th Report (Second Lok Sabha) of the Public Ac-
counts Committee, Vol. I, the P.A.C. desired to be furnished with a note
regarding the final outcome of the disposal of surplus materials and of the
plant and machinery as well as the ultimate loss to Government on the
abandonment of the Jabalpur Foundry Project and the action taken against
the concerned officers.

2. The final position regarding the disposal of surplus materials and
of the plant and machinery and the utilisation of floor space of the Jabalpur
Foundry is as follows.—

() Raw Materials.—All raw materials originally procured for the Jabal-
pur Foundry, which had become surplus. are being utilised by the P. & T.
Workshops. The important items requiring disposal are Pig Iron. Steam
Coal and Lime Stone. The latest position in regard to these items is given
below.—

(a) Pig Iron.—There was a total stock of 1098 tons of pig iron at
Jabalpur in August, 1958. It is being utilised in the Tele-
graph Workshops, Alipore (Calcutta). Now about 140 tons
are at Jabalpur awaiting transport to Calcuta.

(6) Steam Coal.—In August, 1958, the stock of steam coal was about
448 tons. It is proposed to utilise this stock in the Tclcgraph
Workshops, Jabalpur, in place of smithy ceal. It is now esti-
mated that the entire quantity of steam coal would be utilised
in about two years, instead of one vear as reported in the
note furnished with this Ministry’s O.M. No. 15-WF(12)/s8,
dated the 19th September, 1958. During this period, the
supply of the smithy coal will be utilised for building up a
reserve as supply of smithy coal against allotment is irregular.

(c) Lime Stone.—In August, 1958, the stock of lime stonc at Jabalpur
was 20 tons. The entire stock is being transferred to Cal-
cutta for consumption in the Telegraph Workshops, Calcutta.

(ir) Plant and Machinery —Plant and machinery had been obtained
for the foundry project at Telegraph Workshops, Jabalpur, at a total cost
of Rs. 1,33,709 (or Rs. 1,33,000 mentioned in para § of the Audit Report
1956—Part I), which consisted of the following—

Rs.
(a) Cost of the machines . . . 1,10,981°37
(b) Cost of installation . . . . . ' 22,728-00
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Of these, machines worth Rs. 69,395 (excluding the cost of installation)
have been utilised in the Workshops. However, machines worth Rs. 41,586
(excluding installation charges), the details of which are indicated below,
could not be utilised in the Workshops and are being disposed of through
the Director General of Supplies & Disposals. Necessary sanction for the
disposal of these machines through the D.G.S. & D. has been accorded
on the 24th September, 1958, and the action for their actual disposal is
being taken by the D.G.S. & D.

Item No. Original cost

S - -
(1) Goods Lift I 16,216-00
(2) Soorkey Mill I 2,271°50
(3) M. S. Cupola (3 tons) I 8,162-44
(4) M. S. Cupola (5/6 tons) 2 14,936-00
ToraL . . . 41,585-94

(iii) Floor Space.—It is being fully utilised by Jabalpur Workshop
for storage purposes.

3. As regards the loss caused to Government on account of the aban-
donment of the project for foundry the position is as follows (—

(a) Capital investment to the extent of Rs. 5,33,800/- was made on
buildings, sheds, boundary wall and sanitary installations etc. in connection
with the project for foundry. These buildings, sheds and other installations
are being fully utilised for storage of M. S. Sheets, Ammonium Chloride
and other items of the stores of the Telegraph Workshops, Jabalpur. If
the buildings were not there, it would have been necessary for the Work-
shops to go in for new buildings for storage of materials. As such there
has been no loss to Government on this account.

(b) Capital investment on plant and machinery.—Plant and machinery
worth Rs. 1,33,709 had been obtained for the foundry project consisting
of the following :—

Rs.
(1) Original cost of machines . . . 1,10,981 37
(2) Cost of installation . : . . . 22,728-00

Of this, the entire sum of Rs. 22,728-00 Np on account of the cost of
installation represents infructuous expenditure. As regards the cost of
machines, machines worth Rs. 69,395 have been utilised in the Workshops
and machines worth Rs. 41,586 are being disposed of through the D.G.
S.& D. The sale value of these machines is expected to be Rs. 31,000/~ which
would reduce the nct loss to Government to Rs. 10,586/~ only. The total
loss on account of the Capital Investment on plant and machinery including
the installation charges would, therefore, be Rs. 33,314/-.
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(c) Contingent Expenditure—The loss en account of the infructuou®
contingent expenditure is Rs. 15,000/-, as loose tools and appliances worth
about Rs. 5,000 are fully recoverable.

4. The total loss caused to Government in respect of buildings, plant
and machinery and contingent items, therefore, works out to Rs. 48,314 as
against Rs. 1 lakh estimated in para. § of the Audit Report (P. & T.) 1956—
Part I, due to subsequent utilisation of the foundry buildings, sheds etc.

5. Apart from this, infructuous expenditure has been incurred on
account of the freight and handling charges in transferring plant and machi- -
nery and raw materials to Telegraph Workshops, Calcutta and on account
of the interest charges on the capital locked up in the buildings, plant and
machinery and raw materials till they were put to use. This has been as-
sessed to be of the order of Rs. 1:68 lakhs. Infructuous expenditure on
this account may, however, be off-set partially by the savings caused to
Government on account of appreciation in the value (Rs. 1-40 lakhs) of
the raw materials by the time they were utilised.

6. It may be argued that some expenditure could be assumed on ac-
count of store-keeping, accounting and godown rent charges as well as the
possibility of deterioration of some materials and/or losses on account of
long storage. The point, however, is that of the materials stored, lime
stone has been tested and found to retain the original quality and imperish-
able materials like pig-iron and steam coal would not suffer from deterio-
ration in the period under review. The element of expenditure on this
account can, therefore, at most be insignificant and may be ignored.

7. A separate Memorandum will be submitted to the P.A.C. on the
question of taking action, if any, against the concerned officers.

8. The Accountant General, Posts & Telegraphs has seen this memo-
randum. ‘

Sd/- D. C. DAS,
FJomms Secretary to the Government of India.



APPENDIX XVI1
(Reference S. No. 2 in Appendix I of the Report)

Office Memorandum No. 2-TF(11)/s8 dated the 14th May, 1959 pursuant
to action taken on para 27 of the 22nd Report (First Lok Sabha) regard-
ing supply of equipment by the Iidian Telephone Industries Ltd. to the
P & T.yDepartmem.

The undersigned is directed to refer to S. No. 9 of Appendix I to the
Eleventh Report of the Public Accounts Committee (1958-59) on the Ap-
propriation Accounts (Posts & Telegraphs) 1955-56 and Audit Report 1957
—Part II. The Public Accounts Committee desired to be apprised of the
latest position as regards—

(a) review of provisional pricing of equipment supplied by Indian
Telephone Industries to the, Posts and Telegraphs Depart-
ment; and

= (b) issue of Rate List by Indian Telephone Industries for items of
equipments supplied to the Posts and Telegraphs Depart-
ment.

2. The requsite information is furnished below:—

(a) The review of provisional pricing of equipment supplied to Posts
& Telegraphs Department by Indian Telephone Industries
has been completed by the Cost Check Unit Officer. The
entire amount of Rs. 60 lakhs relating to bills issued upto
31-3-1956 has been paid to the Posts & Telegraphs Depart-
ment by Indian Telephone Industries.

Further refunds to Posts & Telegraphs Department are also expected
to be made by Indian Telephone Industries in respect of
subsequent periods owing to reduction in cost of production
at Indian Telephone Industries.

(&) The Rate List has been completely issued as on 31-3-1958 and
this Rate List is in current use.

s 3. This has been seen by the Accountant General, Posts & Telegraphs
imja.

Sd/- M, M. PHILIP,
Secretary to the Governmemt of India.
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APPENDIX XVII
(Reference S. No. 4 in Appendix I of the Report)

Note with reference to para 82 of the 22nd Report (First Lok Sabha) regarding
prewision of separate press for the P. & T. Department.

In the note attached to the Ministry of Transport and Communications
(Departments of Communications & Civil Aviation) Memorandum No.3-39/
52-M dated 31st August) 1957 (Appendix XXXI of Eleventh Report of
P. A. C. Volume II) the Public Accounts Committee were informed that one
Rota Print machine had been installed in the office of the Postmaster-General,
West  Bengal Circle, Calcutta on 25-5-1956 as an  cxperimental
measure for printing of forms, etc., in cmergencies, and that provision of
such machines in other Circles would be considered in consultation with the
Chief Controller of Printing and Stationery in case the machine installed in the
West Bengal Circle proved useful.

2. In serial No. 20 of Appendix I to their Eleventh Report for the year
1958-59—Volume I, the Public Accounts Commiitee have now desired to be

apprised of the method of installation of Rota print machine in the various
Postal Circles.

3. Only one Rota print machine has been installed in the  West Bengal
Circle Office. The question of of further installation of such machines has to
be considered in the light of the report of the P. & T. Forms Committce as
one of the terms of refcrence of that Committce was to examine the
question of provision of small job presses in the P. & T. Circles. The Forms
Committee has since submitted its report on the 18th March, 1959 and the
report is under considcration of the Government. The P. & T. Forms
Committee has, however, not rccommended the installation of Rota Print
machines to other Circles due to the following rcasons:

(f) The machine is not capable of printing all the forms and can print
forms only upto foolscap folio size.

(¢1) Apart from the initial high cost of the machine the printing by
this machine is too expensive as compared to printing in a private
press or in the Government of India Presses.

(115) For each kind of Form required to be printed on this machine
Rota-print metallic plates or Rotamasta paper plates are required
which are costly and further add to the expenditure.

(iv) Purchase of this machine and other consumable articles for s
use involve outlays of foreign exchange as they arc imported
items.

4. This Note has been seen by the Accountant-General, Posts and
Telegraphs.

Sd/- V. SHANKAR,
Director- General, Posts and T elegraphs.
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APPENDIX XVIIX

(Refererce S. No. 6 in Appendix I of the Report)

Note pursuant 1o action taken on para 8 of the First Report (Second Lok
Sabha) regarding infructuous cxpenditure on rent of building occupied by Refugees.

The Committee desired that they may be apprised of the latest position
in this matter. It has already been brought to the notice of the Committee
that the expenditure of the P. & T. in this connection has been reduced to
the barest minimum of Rs. 350/~ per month, being the rent of the premises
payable to the landlord. The P. M. G. West Bengal Circle, Calcutta was
requested on 26-2-58 to contact the West Bengal Government authorities for
assistance in getting the unauthorised occupants moved out of the building
(23, Nimta Road, Belgharia) as they did in the case of 77-C, Park Street, Cal-
cutta, the P. M. G. Calcutta, was granted an interview by the Chief Minister
West Bengal on the 7th June, 1958.  In that interview the P. M. G. requested
him for assistance in getting the unauthorised occupants vacated from the
premises.  The Chief Minister suggested it might perhaps be easier to acquire
the portion in which these squatters were living and to purchase it outright,
giving over possession of the land together with the building to the owner
and paying him due compensation for the acquired portion of the land and
some of the out-houses in which these squatters were living.

2. The P. M. G. West Bengal Circle, Calcutta contacted on  7-6-58 the
Refugee Relief and Rehabilitation Department of the Government of West
Bengal who have informed him on 20-9-58 that the West Bengal Government
would be agrceableto acquire the premises subject to the approval of the
Ministry of Relief and Rehabilitation, Government of India.  For this purpose
they have got the valuation of the lands and buildings done through the

Collcctor and they are submitting a proposal to the Ministry of Relief and
Rehebilitation, Govanment of India.

A funther reference has been made to the Chief Minister West Bengal
on 24-4-59 1o use his good offices to expedite settlement of the case.

3, This Note has been scen by the A, G, P. & T, Simla,

Sd/- V. SHANKAR,
Direcior General of Posts anid Telegraphs.



APPENDIX XIX
(Reference S. No. 9 in Appendix I of the Report)

Note pursuant 1o action taken on para 15 of the First Report (Second Lok
Sabha) regarding alleged frauds in the Establishment Pay Bills of &
Head Post Office

D:zpartmental action against 23 out of ths 25 d:linquent officials has
since bzen finalised and suitable recoveries have b:en ordzred from them
aggregating Rs. 2663°80. D:partm:ntal action against on= official is in
progress while the qusstion of recovery from th: d:ath-cam-retirem:nt
gratuity of another official is unilsr examination

This note has been seen by the Accountant-General, Posts and Tele-
graphs.

Sd./- V. SHANKAR,
Direcior General,
Posts and  Telegraphs.



APPENDIX XX

(Reference S. No. 12 in Appendix I of the Report)

Note with reference to para 18 of the First Report (Second Lok Sabha) re-
garding alleged frauds in the Sawvings Bank Branch

In this case, the prosecution put up one challan in the Court at Amraoti
and 6 in the Court at Yeotmal. In the case at Amraoti the Judgement was
delivered on 28-1-1957 acquitting the accused. The State Government of
Bombay preferred an appeal against the acquittal of the accused in the High
Court of Bombay at Nagpur and the accused has been convicted and sen-
tenced to 1 year R.I. on 17-7-1958.

2. In the Court at Ycoimal, the Judgement was delivered in respect
of 3 challans on 28-11-1958 convicting the official as given below :

Criminal Case No. 34/s6 . . R.. for 4 months.

Criminal Case No. 35/56 . . RI for 2 years & fine of
Rs. 300/- Qor in default 6
months R.I.

Criminal Case No. 36/56 . . R.I. for one and half years and
fine of Rs. 200/- or in default
6 months R.I.

All the above sentences are to run concurrently.

In other 3 cases judgment was delivered on 29-11-1958 and accused
was sentenced as given below:

Criminal Case No. 37/56. . . RI. for 14 years and fine
of Rs. 500/- or in default
R.I. for 6 months.

Criminal Case No. 38/56° . . RI for 2 years and fine of
Rs. 500/~ or in default 6 months
R.I.

Criminal Case No. 39/56° . . R.IL for 6 months.

The first two sentences in Criminal Cases No. 37/56 and 38/56 are te
run consecutively and the third to run concurrently with any of the two sea-
tences. The fines, if realised have been ordered to be paid to the P. & T.

Deparunent.
3. This note has been seen by the Accountant General, Posts and
Telegraphs.
Sdf- V. SHANKAR,
Director General, Posis & Telegraphs.



APPENDIX XXI

(Reference S. No. 12 in Appendix I of the Report)

Noze with reference to Para 18 of the First Report (Second Lok Sabha)
regarding alleged frauds in Savings Bank Branch

Para 12 (s312) of P. & T. Audit Report, 1957-Parr 1.

In the last note submitted tc the Public Accounts Committee under

Ministry of Transport and Communications Memo. No. QB. 81/7/56-FRD

" dated 23-2-59 (Appendix XX) the result of the criminal Court cases was

intimated to the Committee. The accused in this case preferred an ap-

peal against his conviction. The Judgment in the appeal case was deli-
vered on 23-2-59 and the result is as follows :

1. In criminal cases No. 34, 35 and 36 of 1956 the sentences
ordered bv the Lower Court have been maintained.

2. In criminal case No. 37/56. Sentence reduced from 1¢ vears
R.I. and fine Rs. 500/~ to 1} years R.I. onlv.

3. In criminal case No. 38,56 the sentence reduced from two vears
R.I. and fine Rs. 500!- to 2 years R.I. only.

4. In criminal case Ne. 3956 the sentence of six months R.1. has been
maintained.

Sentences in all the 4 cases above are to run concurrently.

2. This note has been seen by the Accountant-General, Posts and Tele-
graphs, Simla,

Sd/- V. SHANKAR,
Drrector General, Posts & Telegraphs.



APPENDIX XXII
(Reference Para 20 of the Report)

Note pursuant to action taken on para 22 of the First Report (Second Lok
Sabha) regarding losses of stores

In para 22 of their First Report 1957-58, the P.A.C. while discussing
the audit para on ‘Losses of Stores’ observed that in view of the magnitude
of losses of copper wire the P. & T.  Department should study the problem
in the light of measures acopted by other countries.

2. The Committee were informed that the question of replacing the
copper wire by aluminium wire was bcing examined and that experimants
were afoot. The Committee Fave now desired to know the result of the
experiments conducted for replacing the copper wire by aluminium wire,

3. Cenain experiments have teen conducted on a short section with
the use of aluminium wires. The first results of these tests appear to be
encouraging. The use of aluminium wires to any larger extent will, how-
ever have to be determined after taking a number of factors into account.
It is, thercfore, difficult to say if all the difficulties can be overcome or the
material can be considered to be entirely satisfactory. The lictle ex-
perience on this subject since use of aluminium conductors for telecommuni-
cation work has not also been adopted to any great extent by other coun-
tries.

The solution to this problem lies in replacing copper wire by copper
weld wire to the extent practicable and improving the law and order situa-
tion with a view to preventing large-scale thefts. After a careful conside-
ration of the thefts of copper wire an eight mile section b:twzen Cilcutta-
Kharagpur is at present under replacement. It is hoped that this step would
bring down the losses. The Department is also. liaising with the police
with a view to find out more appropriate methods for apprehending the cul-
prits. Technical arrangements such as installation of theft locaters are
also being made on a more extensive scale.

4. This note has been seen by the Accountant-General, Posts and Te-
legraphs.
Sd/- V. SHANKAR,
Director General of Posts and Telegraphs.



APPENDIX xX1III

(Reference S. No. 16 in Appendix I of the Report)

Note pursuant to action taken on para 26 of the First Report (Second Lok Sabha)
regarding «xecution of Telephone Extansion Prcject ar Bombay

The position with regard to the progress made upto 30-4-58 for closure
of Accounts of various estimates forming part of this project was furnished
in the note sent under Government of India, Ministry of Transport and Com-
munications (Posts & Telegraphs) Memo. No. B. 26-27 55 P(BC) dated
1-7-1958. (A pendix XUVII to 11th Report 2nd Lok Sabha)

In all, as on 1-5-1958, there were 595 sanctioned works of which 548
works were completed and 47 works were still under execution. Since
1-5-58 the General Manager, Bombay has sanctioned 109 more works and
cancelled seven other works which bring the total number of sanctioned works
on the Project 10 697 as on 17-4-59. Out of these, 118 works were still in
progress on 17-4-59. The progress made is given below

Sl. No. Item Ason Ason
1-5-58  17-4-59
1 No. of works completed . . . . 548 579
No. of C. Rs. verificd by Audit. . 487 503
3 No. of C. Rs, submitted 10 Audit not yet
verified . . . . 8 s

4 No. of C. Rs. yet to be sent to Audn in res-
pect of cempleted works 71

§  Works still in progress 118

-— e i v S
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As this projcct has been in progress since long and another project is
new in hand, instructicns have since been givin to the General Manager,
Bembay District to close finally the accounts on this projuct and to include
works not fooming ¢n intcgral part of the former projcct in the latter project.
Itis expected that the 118 works in progress will be complcted and completion
Rcports submitted 1o Audit by th e end of this Financial year (1959-60).

This note has beecn seen by the Accountant-General, Posts and Tele-
graphs, Simla.

Sd/- V. SHANKAR,
Drrecior Genceral, Posts and Telegraphs.
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APPENDIX XX1V
(Reference S. No. 18 in Appendix I of the Report)

Letter No. 43/1/59-Disc dated the 24th February, 1959 pursuant to action
taken on para 3 (Introduction) of the Eleventh Report (Second Lok Sabha)
regarding delay in disciplinary proceedings against the delinquent officials
in cases of losses and frauds etc.

INDIAN POSTS & TELEGRAPHS DEPARTMENT
(OFFICE OF THE DIRECTOR-GENERAL OF POSTS & TELEGRAPHS)

Te

All Heads of Circles &
Administrative Offices.

SUBJECT—Recommendations of the Public Accounts Committee—Delay in dis-
ciplinary proceedings against the delinquent officials in cases of losses
and frauds eic.

g
Kindly refer to the instiuctions issued in this cffice letter No. 81-36,57-
FRD dated tke 12-1¢-57 in which tke 1eccmrmendaticns of the Public Ac-
counts Ccmrmittee in their first repcrt were forwerced ind yeu weie 1e-
quested to take immediate steps to ccmplete disciplinary preceedings egainst
delinquent officials involved directly or indirectly in cases of losses and frauds
as early as possible. In their Eleventh Report the Public Accounts Commit-
tee have again adversely commented upon the delavs in taking disciplinary
action against delinquent officers and have taken note of a number of cases
where considerable delays occurred in finalising departmental action ageinst
delinquent officials.  Anenticn is invited in this cepnecticn to the instructions
1ssued in this office letter No. SEA-6-7 55 dated the 12-10-5§5 ard furntker
clarified in this office letter No. SFA. 6-7/s5 dated the 6-12-56. According
to these instructions in all cases of cirminal misconduct committed as Govern-
ment servant, departmental action hould be completed and the prosecution
should be launched thereafter. Even in cases where prosecution against the
primary offenders has been luunched, there is no objection to departmental
roceedings being continued against subsidiary offenders respensible for
Brcach of rules or non-observance of instructions unless the Police see any
objection to the departmental proceedings being continued.  You are, there-
fore, requested again to emphasise on all disciplinary autiforities, that in any
case where delay in completing departmental proceedings against the delin-
quent officials has been caused without sufficient justification, they will be
held personally responsible for such delay and render themselves liable to
disciplinary action .

2. In cases of fraud and loss, while conducting the preliminary inves-
tigations the question of the responsibility of the primary offenders as well as
ether officials responsible for contributory negligerce should always te
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examined at the earliest possible stage and disciplinary proceedings siarved
without any delay. All such cases re it is possible to start disciplinary
proceedings should be watched by the Vigilance Officer of the Circle Offices/
Administrative Offices. In the Circle and Administrative Offices while exam-
ining the progress in cases of fraud or losses, the disciplinary aspect should be
prominently kept in view and it should be clearly understood that the dis-
ciplinary authorities should be in a position to explain the delay which eccuss
in any case in initiating and compieting departmental proceedings.

Sd/- R. V. MARATHE,
Deputy Director General (Staff).



APPENDIX XXV

(Rzference S. No. 19 in Appendix I of the Reports)

Letter No. 16-38/58-B Dated the 17th February, 1959, pursuant to action taken
on para § of the Eleventh Report (Second Lok Sabha)

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
(OFFICE OF THE DIRECTOR GENERAL OF P0STS AND TELEGRAPHS)

SuBJECT :—Control over expenditure—Maintenance of liability Registers.

Kindly refer to Directorate’s Memo. No. B 16-82/55 dated 30-11-55§
regarding maint nance of liability register.  In response te the query made gy
this office in Telegram (No. 16-38/58-B dated 5-8-58) 10 the Heads of Circle
it came 1o light that some circles weie notstrictly following the instructions
regarding maintenance « f liability regisier. The circles were specifically re-

quested to maintain the register in the prescribed manner in this office Memo-
of even No. dated 19th August, 8.

2. In para § of their Eleventh Report 1958-59 (Second Lok Sabha)
volume I the P. A. C. have stressed that a watch should be kept 1o see that the
instructions issued by this cffice are invariably followed by all Heads of Circles
and Controlling Units. Itis, therefore, once again brought to the notice of all
Heads of Circles etc., that they should ensuse that the insuucticns in the
marter issued by this office are actually followed in practice ty all tke Sutor-
dinate authorities concerned, without any exception or deviation.

The receipt of this letter may please be acknowledged.

Sdj- P. SRINIVASAN,

Director of Accounts
To

All Heads cf Circles etc
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APPENDIX XXVI

(Reference S. No. 25 in Appendix I of the Report)

Note with reference to para 67 of the Eleventh Report (Second Lok Sabha)
regarding Postal Life Insurance Organisation.

Susject— P.L.I. Organisation—Para 17 of the Audit Report 1957-Part I1
read with Appendix 4.

In para 67 (Proceedings) of the Eleventh Report of the Public Accounts
Committee (Second Lok Sabha) the Committee desired that the P. & T. De-
partment should examine the question as to why the percentage of expenditure

of the P.L.I. organisation was higher on the Civil side than in the Military
Wing.

The observations of the P.A.C. relate to the accounts of the P.O.1. Fund
for the year 1955-56. The number of policies issved that year and the sum
assured thereunder on the Civil and Military sides are given below separa-
tely :—

No. of Sum assured Average sum’
policies assured per
policy
Rs. Rs.
. Givil . . . . 17074 3,28,96,600 1926
Military . . . . 1026 * 80,50,700 7846

It will be observed from the above data that the average sum assured on
the Military side is more than 4 1tmes that on the Civil side. The premium
collections per policy on the Military side are consequently much higher. The
expenditure for maintenance of a policy account is, however, the same irres-
pective of the sum assured. The percentage of expenditure which is a ratio of
the expenses to the premium income is bound to be higher in the case of a Civil
policy because of its comparatively low pramium collections. This explains
why the percentage of expenditure on the Civil Side is higher than in the
Military Wing.

2. This note has been seen by the Accountant Generai, rosts and
Telegraphs, Simla.

Sd/- V. SHANKAR,
Director General, Posts & Telegraphs.



APPENDIX XXVII

(Reference S. No. 32 in Appendix I of the Report)

Note suant to action taken on para 33 of the Eleventh Report (Second
Lok Sabhamgarding the entries for censure, warning etc. in the Confidenna
Reports of the Officers concerned.

In serial No. 15 of Appendix 11 to the Eleventh Report of the Public Ac”®
counts Committee (1958-59), the Committee have made the following observa~
tions (—

‘ The Committee trust in all cases the results of disciplinary action such
as censure, warning etc. are entered in the confidential Reports of
the officers concerned. ”’

According to the present instructions entries in respect of all statutory
penalties including the penalty of ‘censure’ are required to be made in the
confidential records of the Government servant concerned. Where, however,
the irregularities on the part of an officer are not so serious as to justify the
imposition of a statutory penalty but a verbal or written warning—admonition
or reprimand—is considered sufficient, the Reporting Officer may or may not
make an entry in the Confidential Records of the officisl. In the light of the
recommendations of the Public Accounts Committee a reference has been
made to the Ministry of Home Affairs on 11-3-59 for their advice as to whether
any modification is necessary in the existing instructions on the subject. The
reply from the Ministry of Home Affairs 15 awaited.

2. This note has been seen by the A.G,, P&T. Simla.

Sd/- V. SHANKAR,
Drrector General of Posts & Telegraphs.
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- APPENDIX XXVIHI

(Reference S. No. 34 in Appendix I of the Report)

Note pursuant to action taken on paras 37-38 of the Eleventh Report
(Second Lok Sabha) regarding payment of Labour Wages in Engineering
Divistons.

A note indicating the position in respect of this case was submitted to the
Committee under Ministry of Transport & Communications Memo. No.

NB. 7-3/56 dated 14-9-1957. [Appendix XX to the 11th Report (Second
Lok Sabha).]

2. Further progress on the case was indicated in Ministry of Transport
& Communications letter No. N.B. 7-3/s6 dated the gth July, 1958. [Appendix
XXI to the 11th Report (Second Lok gabha)]. The case has now been fully
investigated.

3. In this case, the scheduled rate fixed in most of the Divisions was
Rs. 1/12/- upto 31~-7-55. It was reduced to Rs. 1/6/- with effect from 1-8-55%
but as no labour was available at that rate, it was fixed at Rs. 1/8/- from 1-9-55.
The contention of the audit is that the rates were in excess of the correspond-
ing local rates and no reasons were given for excceding these rates and conse-
quently there has been an excess payment of Rs. 1-51 lakls.

4. The schedule of rates is intended to be a working guide and officers
are exhorted to employ labour at 8 lower rate as and when possible, keeping in
view the local needs from time to time. The maximum rate is not to be ex-
ceeded in special circumstances when the Divisional Engineers can allow
higher rates in individual estimates, after recording the reasons for the dcpar-
ture. In this case, labour was employed at rates given in the schedule. There
is 1.0 case in which a higher rate has been paid than the prescribed schedule
mte.

s. The following questicns arise for determination :—

(a) whether the schedule of rat: of Rs. 1/12/- was in order having

regard to the average local rates and other relevant prevailing
conditions,

(b) whether during the relevant period, labour could have been ob-
tained 1 fact at the rates which were fixad at Rs. 1/8/- with effecs
from 1-9~-55.

6.The explanation of the officers concerned and the remarks of the
P.M.G. have been obtained with reference to these points. The officers have
contended that the schedule of rates was fixed with due regardto the factors
prescribed in the rules but their difficulty was that the rates quoted by such
local authorities as responded to tte enquiry were widely divergent ; that the
requirement of labour for the P. & T. is not the ordinary unskilled labour but
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specially trained coolies who can work strenuously on the telegraph lines sad
at different places ; that the difficulty of enforcing the rates based on the
arithmetical average of some unrepresentative rates is obvious ; that the ari-
thmetical average reported by some of the divisional officers worked out to a
little less than Rs. 1/12/- inclusive of the P.W.D. rates which are generally the
lowest and more thar Rs. 1/12/- exclusive of those rates; that they had made -
enquiries and the generally prevalent rate was in fact Rs. 1/12/- which was
the rate adopted for the schedule. The omission to give reasons for depart-
ing from the average local rates is admitted. The P.M.G. in his comments
has remarked that the difficulty of placing any reliance on local rates would
be obvious from the fact that the rates quoted for Kanpur which is an indus-
trial centre were lower than those reported for Urnao and even some rates
of Lucknow were reported to be lower than those of Unnao. P.M.G. has also
contended that during the relevant period the cost of living index was near
about 440 whereas in 1955 when the rate was fixed at Rs. 1/8/-, the cost of
living index was 371. A higher rate than Rs. 1/8/- was therefore obviously
justified and therefore no loss can be deemed to have actually occurred.

7. The officers have also pointed out the difficulties of enforcing the
relevant rule on the ground that the local rates are widely divergent ; that
striking out an average mean for the whole division would be unrealistic in
terms of the rates prevalent locally ; that unskilled labour rates are not
necessarily appropriate for work on telegraph lines and that there is no defi-
nition of ‘local authorities’ prescribed ; that the responce from the local
authorities is either not forthcoming or is tardy and therefore the actual
schedule is based on the conclusion of the officer concerned as to the rate at
which the labour would be available than on the average local rates.

8. These various remarks have been cxamined by the Department.
The Department agrees that the present rule is both defective and unrealistic
and action has been initiated to recast the existing rule so as to make it more
practical and explicit. In the first place, the term  local authorities’ has to be
clearly defined with a view to obtaining the rates which are relevant to the
work on the telegraph lines, e.g., rates for working in Electricity companies
and P. W. D. rates for work on canals. Secondly, means must be found to
secure information quickly so that delays in prescribing the schedule of rates
are avoided. Thirdly, the confusion which exists under the present rules
between the ‘average local rates” and ‘rates prescribed by the local autho-
rities’ must be resolved. Fourthly, some means must be found for suitably
applying the schedule to local arcas perhaps by specifying different rates
for areas where the ruling rates are higher than the average. Lastly, the duty
of ascertaining the local rates must be very squarely placed on the exccuting
authority and a scrutiny must be enjoined on superior authorities to ascertain
that this has actually been done. The changes will be finalised shortly
and issued 10 the circles after censulting the various authorities concerned.

9. The Department also feels that in the light of the defects in the
rules noticed and the cogent reasons advanced both by the officers and the
P. M. G. it is impossible to say that the rate fixed for the schedule and on the
basis of which payments were made was not correct.  Since payments could
have been made even at the rate of Rs. 1/12/- after giving adequate reasons
notwithstanding the fixation of the scheduled rate at Rs. 1/8/- as contended by
the audit, it would be impossible to conclude at this stage that the loss re-
ported actually occurred. It would not be possible, thercfore, to hold the
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officers responsible for any actual loss or to distribute the responsibility bet-
ween the various officers on any basis of calculation. The officers have
undoubtedly committed an irregularity in not giving reasons for fixing the
schedule of rates not based on the average local rates that were ascertained.
To deal with this, the Department considers that the best course would be to
bring the irregularity to the notice of the P. M G. and the officers concerned
and ask them to be more careful in future with a view to avoiding repetition
and recurrence of such irregularities.

10. This note has been seen by the A. G, P. & T.

8dj-V. SHANKAR,
Director General of Posts and Telegraphs.



APPENDIX XXIX

(Reference S. No. 36 in Appendix I of the Report)

Memorandum No. 15-WF (43)/58 dated 19th Fume, 1959 from the
Ministry of Transport and Communications (Departments of Comm. and
Civil Aviation) pursuant to action taken on paras 41 and 42 of the Eleventh
Report (Second Lok Sabha) regarding introduction of effective Cost Account-
ing system in the Posts and Telegraphs Workshops.

In Paras 41 and 42 of the 11th Report (Second Lok Sabha) Volume I
the Public Accounts Committee observed that the progress made in the im-
plementation of the Cost Accounting system in the Posts and Telegraphs
Workshops had been rather slow and had expressed the hope that the posi-
tion would improve by the time they take up the examination of the next
year’s accounts and that all the labour and material schedules would have
been drawn up by that time.

2. The P. A. C. had been informed earlier of the progress made in the
preparation of labour and material schedule vide Para. 2 of this Ministry’s
Memorandum No. 19-WF(5)/56, dated the 8th January, 1958 Appendix
XXIV to 11th Report (Second Lok Sabha). The present position is that
labour and material schedules have since been prepared for all the items
manufactured in the Telegraph Workshops, Calcutta, Telegraph Workshops,
Jabalpur and the Telephone Workshops, Bombay.

3. These schedules have been prepared on the basis of past experience
and current practices to provide a standard for the guidance of the employees
of the Workshops. The Cost Accounts Officer has now been charged with
the responsibility of keeping a watch over the actual performance with
reference to these labour and material schedules and to point out cases of wide
variations between the actuals and the standards laid down in the labour and
material schedules. The Cost Accounts Officer is accordingly keeping a
watch over the variations between the actuals and the estimates, while the
job is actually in progress. Wherever wide variations between the actuals
and the estimates are noticed, action is initiated to examine the labour and
material schedules again and to revise them on the basis of actual observation.
In doing so, advantage is taken of time and motion study, wherever possible.
For this purpose a small unit has been set up for time and motion study.

4. It would, therefore, be observed that the first phase of preparation
of labour and material schedules in the P. & T. Workshops is over and the
Workshops are now in the midst of the second phase of the revision of the
schedules on the basis of actual observation. It may be added in . this
connection that the work of revision of labour and material s&e@u}m is, by
its very nature, a continuous process—ithe final goal being the revision of all
the schedules on the basis of time and motion and productivity studies under
the guidance of engineers trained in these techniques, till the optimum pro-
duction is reached. This is necessarily a slow process dependent on a number
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of factors such as introduction of incentives and increase in the efficiency of the
labour above the present low level, and is likely to take considerable time,
as alreac'y stated in Para. 4 of this Ministry’s Memorandum No. 19-WF(5)/56

dated the 8th January, 1958.

s. Overhead expenses or the ‘ oncost ’ are now determined separately
for each shop in all the three Workshops, which would enable the manage-
ment to determine the cost of production of the items manufactured in
differer t shops, as accurately as possible, and would also reflect the produc-
tivity of each shop separately. This system was extended to the Telegraph
Workshops, Jabalpur and the Telephone Workshops, Bombay with effect
from the 1st October, 1958. In the Calcutta Workshops it has been in vogue
since the 1st April, 1957.

6. This Memorandum has been seen by the Accountant General,
Posts & Telegraphs.

Sd/- D. C. DAS,
Soint Secretary to the Govern n.cr.i f Irdia



(Reference S. No. 43 in Appendix 1 of the Report)

Memorandum No” 15.-WF (41)/s8 dated the 9th Fuly, 19¢9, frcm the Min-
istry of Transport and Communications (Depariments of Cowmmuyricaticns
and Civil Aviation) pursuant to action taken on para 43 of the Elcoenth:
Report (Second Lok Sabha) regarding overhead éxpenditure in the Posts:
and Telegraphs W orkshops.

In para 43 of the Eleventh Repert (Second Lok Sabha) Volume I, the
Public Accounts Committee had emphasised the need for gradual reduction
of the overhead expenditure in the P. & T. Workshops to a regulated figure.
The recommendations of the Committee have been noted. Incidentally,
it may be mentioned that a rise in the oncost percentage—which is the ratio
between direct labour and indirect expenses—does not by itself indicate that
the total overhead expenditure has gonc up.

2. The objective of the P. & T. Workshops is to reduce the cost of"
production per unit, as far as possible, by more mechanisation, replacement
of old and worn-out machines by new plant and machinery and introduction
of improved methods, such as Cost Accounting system; training of workmen;.
setting up of Industrial Engineering Sections for revision of labour and material
schedules, on the basis of time and motion study wherever possible; statistical
quality control ; training within industry, etc. These measures are likely to
lead to some increase in the total overhead expenditure in the Worksheps in
the coming years, but it is hoped that they will in future lead to a lower cost of
production per unit by increased efficiency and better control on irdirect
labour and materials. With a view to reduce the incidence of overheads, it
has also been decided to utilise the capacity of the Worksheps to the maxi-
mum. As it may not be possible for the P. & T. Department to absorb the
entire production of the Workshops, the General Manrager is being authorised
to obtain orders direct frem other Government Departments, such as Railways
and Defence, Quasi-Government Organisations, and Private Fims and.
Parties.

3. The Accountant General, P. & T., has seen this Memorandum.

. Sd/-D.C. DAS,
Joint Secretary to the Government of Irdia..
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APPENDIX XXXI

(Reference S. No. 37 in Appendix I of the Report)

.M. No. 2-TF(2)/59-1 dated the 15th Fuly, 1959 from the Ministry of Trans-
port and Communications (Deptis. of Communications and Civil Aviation)
pursuant to action taken on para 47 of the Eleventh Report (Second Lok
Sabha), regarding large amounts of outstanding book debts due to Indian
Telephone Industrses Ltd.

The undersigned is directed to refer to S.No. 20, Appendix II (Para. 47)
of the 11th Report of the P.A.C. on the Appropriation Accounts (P. & T.)
1955-56, and Audit Report, 1957 (Pt. II) Vol. I, on the question of expe-
ditious settlement of outstanding bills of Indian Telephone Industries by
the Posts and Telegraphs D :partmznt on a “‘cash and carry” basis, and to
state in, reply as follows:—

(1) The final figure of outstandings from ‘‘Sundry Dcbtors” as on
31-3-53 as adopted in the Balance-sheet of the Indian Tel:phone Industries
for the year ending 1957-58 is Rs. 1,19,45,331/-. The figure of Rs. 1,28,11,322/-
shown in Para. 45 of the report represents a provisional figure which did not
take into account adjustments made subseque.itly for March. 1958. The
question of 100%, payment of bills of Indian Telephone Industries by
Railways and Def:nce is still under correspondcnce betwecn Indian Telcphone
Industries and these D:partmeats. Instructions are being issucd bythe Director
G:neral, Posts and Telegraphs, from time to time to the various indenting
units under his control for exp.ditious settlement of Indian Telephone
Industries’ bills by them.

(2) The question of expeditious settlement of bills of the Indian Tele-
phone Industries by the Posts and Telegraphs D:partmznt was also discussed
at a meetinz held at New Delhi on 10th October, 1958 attcnd:d by the re-
presentatives of the Posts and Telegraphs D:partment, Accountunt General,
Posts and Telegraphs, the Indian Tel:phone Industries and the Ministry
of Finince (Commn1s.). Among other things, the following broad conclu-
sions were reached at that,meeting:—

(1) With a view to ensuring expeditious payments to Indian 'I‘clcph;;
Industries, a centralised Checking Unit should be established
at Bangalore by the Posts and Telegraphs Dcpartment, which
lv;vould check the rates and the arithmetical accuracy of the

ills.

(#) The Cost Check Unit after checking rates etc. of bills will pass
on the same to paying units who will also exercise the pres-
cribed checks and pass the bills for payment. The payment
of bills will be finalised within 20 days of their presentation by
the Indian Telephone Industries,
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() The procedure for obtaining sanctions to detailed estimates and
allotment of funds should be examined and stream-lined, witha
view to avoiding delay in payments.

(fo) 100% payment of bills should be made by the consignee and
any adjustments that might become necessary due to short-
receipt of equipment or incorrect application of rates would be
subsequently made and accepted by the Indian Telephone
Industries.

(v) Loss or damage to equipment during transit or storage will be
made good by Indian Telephone Industries provided intima-
tion is given within the period of insurance and the arrange-
ments for storage are satisfactory.

A copy of the derailed procedure laid down by the Director Gcncr_al,
Posts and Telegraphs for the payment of bills of Indian Telephone Industries
is also enclosed, (Annexure).

.. N

(3) The Director General, Posts and Telegraphs, is taking further action

to have the relevant clauses of the agreement with the Indian Telephone

Industries duly amended in order to incorporate the above decisions. Though

the procedure now proposed to be introduced is not exactly a system of

*“ Cash and Carry”, yet it is expected that this would help in avoiding accu-

mulations of outstandings from the Posts and Telegraphs to the Indian

Telephone Industries 1o a considerable extent. A system of ‘‘Cash and

Carry” as such is not readilv practicable, as certain prescribed check; have
to be exercised by the Cost Check Unit and the consignees on the bills.

(4) Figures of outstanding dues to the Indian Telephone Industries from
the Posts and Telegraphs Department are as follows :—
March 1955 March 1956 December 1957 March 1958  March 1959
Rs. 259 lakhs Rs. 190 lakhs Rs. 117 lakhs Rs. 92-78 lakhs Rs. 651 lakhs

The figures represent the total payments outstanding in respect of
supplies made to the Posts and Telegraphs by the particular dates even
though a part of the amount representing 10%, paymeats under the agreement
with the Posts and Telegraphs had not actually become due for payment by
these dates.

The above figures show that the amount of dues is being reduced gra-
dually. *

Sd;- M. M. PHILIP,
Secretarv 10 the Governmen: of India.



Annexure

The procedure for checking and payment of the I.T.I. bills will be as.
follows. A P & T. Accounts Unit will be established at Bangalore.

1. Chechs by the P. & T. Accounts, Unit, Bangalore

(1) The bills intended for P & T. will be presented daily by the 1.T.I.
Bangalore at the office of P & T. Accounts Units.

(2) This office will index the bills on receipt in a register which will be
utilised to watch receipt and despatch of bills.

(3) Each bill would be checked for its completeness and omissions,
if any, should be rectified in consultation with I.T.I.

(4) The bill should contain proof of despatch of stores and the bills
81,10u1d be submitted duly receipted and stamped where necessary.

(5) Every item of the bill should be verified and checked with regard
o rates and correctness of the calculations. Thereafter, the bill should be
arithmetically computed. After all the checks have been exercised, the
following certificate should be endorsed on the bills :

““ Rates and arthmetical accuracy checked”.

The bill should thereafter be despatched to the consignee for further
disposal under registered cover. This work should be completed within 7
days of the receipt of the bill.

(6) All corrections made in the bills and the date of despatch of the bills
to the consignees should be intimated to the I.T.I.

II. Duties and responsibilities of the consignees|Paying Officer

On receipt cf the certified bill together with the challans fromthe P.& T.
Accounts Unit at Bangalore, the consignee should exercise the following
checks:

() He should check that the various items of the bill and the challans
ag in accord_with the 1.T.I. specification on record in his
office.

(%) He should simultaneously make a suitable entry on the specifica-
tion sheet received from the L.T.I. to indicate that 1009,
payment bills have been preferred by the I.T.I. in respect of
these items and passed for payment.

(i55) Before making payment he should see that the relevant estimates
are sanctioned by the competent authority and that funds
have also been allotted. In case the estimates are not sanctioned
or funds have not been allotted he should obtain prior approvak
of the competent authority for payment of bills
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(fv) After exercising the checks indicated sbove, the bill should be
passed for payment. Payments must be made within 7 day
of the receipt of bills.

(v) The present practice is to provide storage insurance upto 30 days
after the receipt of materials at site, This insurance is i
out automatically by the I.T.I. Ltd.

In many cases relating to installation of automatic equipment it be
-comes necessary for storing the materials for varying periods before it can be
used on installation. Provision for storage accommodation is being made in
-detailed estimates where necessary. In such cases the most suitable arran-
gement is for the equipment to be unpacked and surveyed just before install-
tion and not immediately after receipt of equipment.

It is considered that ordinarily the average period for which storage
should be necessary on even very large auto exchange schemes should
not exceed six months (including 30 days already mentioned earlier
Provision for storage accommodation should, therefore, be made in the
estimates according to requirements and storage insurance can also be
carried out for the same period. In all cases where relevant detailed estimate
provide extension of storage accommodation or storage insurance for period
longer than an average of six months (and these cases should be extremel
few) it will be necessary to obtain specific separate approval of the competen
authority both for renting of storage accommodation and for storage insurance
It is to be mentioned that the normal period of storage insurance will be only
30 days and the Heads of the Circles must satisfy themselves (even though
provision may exist in the estimate) that storage accommodation and storage
insurance is arranged for the minimum period in all cases.

(vi) The Installer will, on opening the cases, check the stores in afl
the packing cases with the challans and reporg immediately to
L.T.I. through the Divisional Engineers any shortage or damage
to the different items of stores. On receipt of this report
L.T.1. will take action to replace all the parts supplied short or
damaged. Damage or loss of items of stores should be reported
to the I.T.I. within the period of insurance coverage.

(vsi) Thercafter, the Installer should furnish a certificate of receipt
of stores in good condition, giving details of shortages, damaged
stores, etc., and action taken for their replacemient to the paying

officer for furnishing to audit the necessary certificate regard-
ing receipt of the stores already paid for, and their accounting
against the estimates concerned.

II1. The procedure detailed above will apply to items supplied by the
LT.1. to the CC.T.S. The checks prescribed above in regard to checking
of the items of stores billed for would be conducted with reference to the
indents or orders placed on the I.T.I. on record in his office instead of the
I.T.I. specification shects. This procedure will not apply to bills presented
by the 1.T.I. in respect of imported items supplied direct to the consignee
for which the existing procedure will continue.



APPENDIX XXXII
(Reference S. No. 37 in Appendix I of the Report)

Note regarding payments due to Indian Telephone Industries Lid. from the
Posts and Telegraphs Depet.

The undersigned is directed to refer to the Lok Sabha Secretariat
(Public Accounts Committee) Office Memorandum No. 2 (VIII)(7)-PAC/59,
dated the 27th August, 1959, on the subject mentioned above, anJ to furnish
the required information hereunder :

(¥) Are the payments due to the Indian Telephone Industries by the
Posts and Telegraphs Department now being made in accordance
with the revised procedure ?

Posts and Telegraphs Department have agreed to make 1009, payment
on proof of despatch and procedural orders were issued by the Director
General of Posts and Telegraphs, New Delhi, on the 1oth September, 1959
to all his subordinate Units.

(if) What is the present position of the outstanding dues to the Indian
Telephone Industries Ltd. from the Posts and Telegraphs
Department ?

The amount outstanding against Posts and Telegraphs as on the 31st
August, 1959 is Rs. 61-88 lakhs. This includes a sum of Rs. 15-17 lakhs.
representing the net value of bills issued during August, 1959 for  which
payments could not be expected during August, 1959 itsclf, and
if this amount is excluded, the outstandings as on the 31st August, 1959 in
respect of bills issued upto the 31st July, 1959, should be only Rs. 46-71
lakhs. ’

(###) What has been the out come of the correspondence between the
Indian Telephone Industries and the Ministrics of Railways
and Defence in regard to 100% payment of the Biils of the
Indian Telephone Industries by the latter Department?

Railways and Defence Departments have agreed to the payment of go9;,
on proof of despatch and balance 10% on acceptance of stores and they
have not agreed to 1009, payment in the first instance on proof of despatch.
The delays in the payment of Indian Telephone Industrics Ltd. bills have
been brought to the notice of the Railway Boua:d who have since revised their
payment procedure according to which payment for the 9o %, bills have been
centralised with the Financial Adviser and Chief Accounts Officers. With
this change in the procedure it is hoped that the position would improve in
the next few months. The Railway Board have also assured Indian Tele-

ne Industries Ltd. that action is being taken to see that the settlement
of bills is not delayed.

2. This has been seen by the Audit.
Sd./- D. C. DAS,
Joins Secresary to the Government of India.
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APPENDIX XXXIII

(Reference S. No. 13 in Appendix I of the Report)

Note with reference to para 19 of the First Report (Second Lok Sabha)
regarding alleged supstitution of contenmts of insured letters.

Though the disciplinary proceedings were initiated by the Postmaster
General, U.P., the Postmaster General, Bihar, expressed his inability to fix
responsibility on the officials of his Circle and contested the findings of the
Committee referred to at Appendix XLIV to the Eleventh Report of the
P.A.C. 1958-59, Vol. IL. It was, therefore, decided to institute disciplinary
proceedings against the officials of both the Circles centrally after obtaining:
the sanction of the President.

2. During the course of discussions with the Postmaster General, Bihar,
it was discovered that the findings of the Committee in respect of the two
insured letters were based on the premise that the envelopes of the insured
letters were prepared by the Patna R.M.S., whereas, as the facts remain, the
same were  prepared and closed by the ILE. Nepal Post Office. The Patna
R.M.S. handled only the closed and sealed insured envelopes. On further
scrutiny of the exhibits, it was concluded that the abstraction had taken
place before the insured letters were placed in the insured envelopes.

3. The conclusion that the abstraction had taken place before the in-
sured letters were placed in the insured envelopes was arrived at late in
1958 only on reconsideration of the case after discussion with the Postmaster
General, Patna. The necessary enquiry, leading to the disciplinary proceed-
ings against the suspected oftficials of I.E. Nepal Post Office, therefore, could
not be initiated as one of the officials had, already, died in May, 1956 and
the other retired on 1-8-1958. It was, thercafter, decided to appoint the
Postmaster General, U.P. circle, as the ccmmon disciplinary authority in
respect of the officials of different categories in his Circle and Government
orders issued accordingly on 24-4-59.

4. The delay that has raken place in | firally institutirg the preceedings.
was’ unavoidable in view of the necessity of sorting cut this conflict of findings.
and multiplicity of jurisdictions involved.

This note has been seen by the Accountant General, Posts and Tele™
graphs, Simla.

Sd/- V. SHANKAR,
Direcior General of Posis and Telegraphs.
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